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16 -45 hrs.

RESOLUTION RE : INCOME-TAX,
WEALTH-TAX, ETC. OF THE UNION
FOOD MINISTER—contd.

MR, CHAIRMAN : The House will
now take up further discussion of the
Resolution moved by Shri J, M. Imam
on the 28th November, 1969 regarding the
ificome-tax, wealth-tax etc., of the Union
Food Minister. When this Resolution was
taken up on the 28th, Shri Imam and some
other hon, Members raised points of order
stating that the words **other members of
Government", which had been there in the
original notice, had been omitted in the
Resolution as it appeared in the Order
Paper. Shri Madhu Limaye was on his feet
on that point when the House took up other
business, He may now briefly state his
case,
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(1) it shall be clearly and precisely ex-
Pressed;
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(2) it shall raise substantially one definite
issue;
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(3) it shall not contain arguments, ib-

ferences, ironicél expressions, im-
putations or defamatory statements;

TH T T AT 41T T L |

(4) it shall not refer to the conduct or
character of persons except in their
official or public capacity; and

Iy wdafas wwa & @ 7 & @
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(5) it shal: not relate to any matter

which is under adjudication by a

court of law having jurisdiction in
any part of India.
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“it is an abuse of the right of moving
a resolution or calculated to obstruct or
prejudicially affcct the procedurc of the
house or is in contravention of these rules.”
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SHRI RANDHIR SINGH (Rohtak):
Ona poi:nl of order, Sir.

SHRI SEZHIYAN (Kumbakonam):
What about my point of order? My point
of order was a different one.
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SHRI SHEO NARAIN (Basti): If all
sorts of points of order arc to be raised
like that and the Resolution is not going to
be discussed, let the session be extended and
the House sit tomorrow to discuss it. I
move that the session be extended by a day
more. (Interruption)

SHRI SEZHIYAN: Mr. Madhu Limayc
argued that the test of the Resolution of
Shri Imam had been mutilated. My point
of order is a different one. Item No. 31
of today's order paper says:

“Further discussion on the following
Resolution moved by Shri J. M. Imam
on the 28th November, 1969..."

Now, on 28th November, 1969, as it is
recorded in the proceedings of 28th Novem-
ber, 1969 Mr. Imam moved the following
Resolution—1 Quotc:

“This House takes note of the wide-
spread criticism in the country regar-
ding the failure on the part of the Union
Food Minister, Shn Jagjivan Ram,
and other Ministers.. .. .. "

This is the actual one moved by Mr. Imam.
1 think, the order paper is to be corrected
and the Resolution should come in a proper
form.

SHRI NAMBIAR (Tiruchirappalli).
Which Resolution are we discussing? 1
find it difficult to understand, whether it is
against the Union Food Minister or against
many more Ministers and, it is the latter,
we must have the list of the Ministers and
all the details so that we may discussed the
specific issues. We do not know on what
we have to Speak. You may kindly
enlighten us. We can not proceed unless
we have all the details. Suppose a Member
gets up and says about this Minister, other
Ministers and Members of Parliament.
We arc 520 Members herc. Who are the
Ministers? Who are the Members? Let us
have the list and all the details.

SHRI RANDHIR SINGH: On a point
of order, Sir.

MR. CHAIRMAN: Let me dispose of
the first point of order.

SHRI RANDHIR SINGH: This has
nothing to do with that.

MR. CHAIRMAN: That is why I sgy,
let me dispose of that first.

PAUSA 3, 1891 (S4AKA) of Union Food Minister 450

(Res.)

SHRI J. MOHAMED IMAM (Chitra-
durga): Let me clarify it.

It is true that in the original Resolution,
I had included the words “Other Ministers"
and, last time, 1 moved my Resolution
according to my own original draft. It
was then pointed out that in the final
Resolution, the words “‘other Minis-
ters”™ had been omitted. When this ques-
tion was raised, I was told by the Speaker
that the words “‘other Ministers” would
not be admissible and that is why those two
words had been omitted. Since that is
the ruling of the Speaker, 1 accept it and let
us proceed with the Resolution as it is.

SHRI §. M. BANERJEE (Kanpur):
What have you moved?

SHRI J. MOHAMED IMAM: It docs
not refer to other Ministers.

SHRI NAMBIAR: That is vitally diff-
erent, if it is amended like that.

SHRI N. K. P. SALVE (Betul): Sir,
before you give your ruling on that, kindly
permit me to read out Rule 171. It is
entirely within the authority of the Speaker
to modify the Resolution.

SHRI KANWAR LAL GUPTA: (Delhi
Sadar): Mr. Imam agrees with the ruling of
the Speaker.

MR. CHAIRMAN: About the point of
order raised by Shri Sezhiyan, this is the
ruling given on 28-11-69 by the Chairman:

“It is true in the original resolution
which you had sent, you have included

‘other Ministers’. But the Speaker has

decided to cut out ‘other Ministers’,

Therefore, the Resolution as it appears in

the Order Paper will be deemed to have
been moved™.

1 take it you all agree to that.
SOME HON. MEMBERS: Yes.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): In this connection, may
I say, the Speaker may have a right to delete
the words but how docs he delete the potion
in our minds?

wft vorsite g : T camEE AT ¥ T
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“it shall not contain arguments, in-

ferences, ironical expressions, imputa-
tions or decfamatory statements;”

fewrredt 2zhe & smar @A qF
3o T

qq AT 173(4) TTEE

“it shall not refer to the conduct or

character of persons cxcept in their
official or public capacity...”

Here it is not as a Minister but as a citizen
of India.
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SHRI PILOO MODY (Godhra): Does he
not want Mr. Jagjiwan Ram to be exonerated?

DECEMBER 24, 1969 of Union Food Minister

452
(Res.)

MR. CHAIRMAN: Rule 173 indicates
the conditions of admissibility of Resolu-
tion. This Resolution is already admitted.
So, there is no question of dealing with it
now, nor is there the question of doing
anythiog which is sub judice. This is not
sub judice. This Resolution has alrcady been
admitted. Now we proceed with the
Resolution.

Mr. Imam,

SHRI J. MOHAMED IMAM: 1 am not
going to read the Resolulion once again
in order to save the precious time of the
House. 1 may state that it is not a pleasure
for me to move this Resolution, but still I
feel that it will bc my duty to do so in the
interest of the country, in the interest of
purity of administration. Since this
Resolution has had a chequered career,
some of my friends approached me and
requested me to withdraw it....

SHR1 BAL RA)
Delhi): Who are

MADHOK (South
they? Name them.

17 Hgs.

SHRI J. MOHAMED IMAM: 1 would
not. I told them that I would be doing
injustice to Mr. Jagjiwan Ram himself il 1
withdraw it. Because if 1 withdraw the
resolution, he will be under suspicion and the
matter will not be cleared. So by moving
this resolution, 1 will be giving him a chance.
This House would be giving him a chance
to clear himself of the charges that have
been levelled against him. If he docs so,
I will be very glad that when he proceeds
to Bombay to adorn the presidential ‘gaddi’,
he will be able to direct the ruling party and
the Government. When it was announced
in various newspapers, but certainly not in
the All India Radio of Shri Gujral, that
Shri Jagjivan Ram had consistently lailed
to file the return of wealth tax and income
tax for over a decade, the whole country and
Members of Parliament were taken by sur-
prise.

SHRI PILOO MODY: All except the
Prime Minister.

SHRI J. MOHAMED IMAM: I wonder
whether such a grave error would be com-
mitted by a person of his standing. When,
subscequently, it was revealad in this House
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through a reply of the Finance Minister
in answer to a question that many more
Ministers of this House have followed his
example and in the answer he has given the
names of nearly 33 Ministers of the Council
of the Ministers including prominent
Ministers like Shri Fakhruddin Ali Ahmed
(Interruytions), Shri Dinesh Singh, and
Shri Mohamed Yunus Saleem and various
others, when it was revealed that they have
failed to file their return . . . (Inferruptions)

MR CHAIRMAN: It is not fair to bring
in other names.

SHRI RABI RAY (Puri) : Why not?
e AT F1 J1A ¢, 42 1 a™@ g | /iw-
ATg EEg wAW § 3q4T f9% € A4

al

MR CHAIRMAN: You have moved a
resolution about Mr. Jagjivan Ram only.
(Interruptions)

SHRI SHEO NARAIN: It has appeared
in the papers.

SHRI BAL RAJ MADHOK: They
remind me of Ali Baba and Forty thieves.

SHRI J. MOHAMED IMAM: The
general belief was that the evasion of income-
tax and concealment of income has become
a chronic disease and the evasion of the
income-tax law has become the general rule
among them. Subsequently - - -

MR. CHAIRMAN: You had your say
before as far as [ remember. . (Interruption)

SHRI SURENDRANATH DWIVEDY
(Kendrapara): You cannot shut out the
discussion like this.

SHRI J. MOHAMED IMAM: Please
don't interrupt me, Sir.

(Interruptions)

sit xfa Tw : AR GEeT Oy aw
a@1 § fF fea-fea wfaat 7 fred gv
agl § zaww a9 a9 frur 2

SHRIMATI TARKESHWARI SINHA
(Barh): Certain replies have been given
in Parliament which are statements of
facts. Thercfore, the hon. Member is
only stating those facts. There is no ques-
tion of any allegation. These things have
been stated in Parliament. Certain replies
bave been received.
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MR. CHAIRMAN: You need not defead

him. Every member has a right to defend
himself.

SHRI J. MOHAMED IMAM: What was
the value and defence of the Prime Minister
to rescue and extricate her colleague?
I think she thought over the matter and
the only plea she could put forward is this:
that is forgetfulness. She must have
exercised a lot of mental gymnasium to
evolve this defence.

SHRIMATI TARKESHWARI SINHA:
That damages the Food Minister more— the
Prime Minister's reply. (Interruptions).

SHRI J. MOHAMED IMAM : When she
stated what she did at a Press conference,
the whole country was aghast, taken aback.
The Prime Minister made this statement in
utter disregard of the consequences it would
have on the administration and on the
country. And what has it created? A
righteous indignation throughout the
country that in spite of this long evasion
by all the Ministers and Shri Jagjivan Ram,
though they have incurred penalty, they
escaped from its payment and they have
been exonerated (Interruptions).

SHRI RANGA (Srikakulam) : They
ought to be ashamed of themselves.

SHR1 J. MOHAMED IMAM: They
have been absolved of all penalties and have
been let Scot-free. This has created an
indignation throughout the nation.

This theory of the Prime Minister, for-
getfulness, would have continued still
further and the Ministers concerned would
have slept for a longer time like Rip Van
Winkle if they had not been rudely awakened
by the jolt given by the then Finance Minister,
Shri Morarji Desai. At the time of the budget
session, there were questions put in this
House as to how many Ministers were in
arrears. 1 have herc a letter which shows
that Shri Morarji Desai sent for the
Chairman of the Direct Taxes Board and
told him that they must proceed according
to the law and must levy the penalty, and
whatever may be the status of a person,
whether he or she, he or she must be pro-
ceeded with according to law. [ under-
stand he has also left a note on a file to
this effect.
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SHRI RANGA: Or instructions.

SHRI J. MOHAMED IMAM: But
what is intriguing is quite a contrary state-
ment from the Minister of State for Finance,
Shri Sethi. In answer to a question at the
meeting of the Consultative Committee
by my colleague and friend, the ever-vigilant
Shri C. C. Desai . . .

SHRI PILOO MODY: He cannot men-
tion about the proceedings of Consultative
Committees here.

SHRI SURENDRANATH DWIVEDY:
It is not a secret.

SHRI J. MOHAMED IMAM : He denied
it categorically stating that the then Finance
Minister had not made such a statement,
he had not given any instructions, he had
not left any note. Dutifully, because he is
in office, Shri Sethi, is to be belicved
and because Shri Morarji Desai is not in
office, he should not be believed. Anyway,
happily, Shri Morarji Desai is with us and
will be able to clarify.

I have here a letter written by him which
I would read for the information of the
House—this is Shri Morarji Desai's letter
written to my friend, Shri C. C. Desai.

AN HON. MEMBER: How did he get
it?

SHRI RANGA : It should be laid on
the Table.

SHRIMATI TARKESHWARI SINHA:
Shrl C. C. Desai passed it on to the hon.
member,

SHR1 J. MOHAMED IMAM: It is
dated 1-11-69 from 6, Dupleix Road, New
Delhi, addressed to Shri C. C. Desai. It
reads:

“My dear C.C.

I have duly received your letters of the
18th and 29th regarding instructions to
the official concerned of the Ministry
of Financc in connection with arrcars
of Ministers. I am sorry I could not
write to you carlier,

“] was really amazed to read the
replies given to you in the mecting of
the Consultative Committee. You
will recall that questions werc put
in Parliament during the last Budget
Session with regard to payment of
anes by Ministers. Shri Sundar Rajan
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who was then Chairman of the Board
of Direct Taxes collected all the relevant
information and facts and the subject
was discussed with him. I had asked
him to proceed according to the pro-
visions of the law since no individual
however highly placed he or she may be
is not above law in our country.
Naturally I could not encroach upon the
Jjurisdiction of the Commissioner of
Income Tax but I should certainly not
ask any official to show any favour to
apy assessce. Ministers arc expected
to abide by law to the highest degree
and therefore no leniency can be shown
to them. I remember to have discussed
this matter with Shri Sundar Rajan
more then once and I definitely remember
to have raised a querry on “one of the
files on the subject, 1 think, the file
regarding Ministerial Wealth Tax."

st Qo ®o AEYW (dAMANT) :
oY grTet 24T o Fifeg Wil &
frq faedt 7 Y /1 21

SHRI RANGA : You want to be above
the rule of law. He must have some
common sense and some decency, and
respect the law. In this country nobody is
above law.

SHRIMATI TARKESHWARI SINHA:
On a point of order....(Interruptions)
On the Income Tax matters relating to Mr.
Morarji Desai and his son Kanti Lal Desgai,
questions were asked in this House and
answers were given, Those answers are
laying in the Library whercin complete
information has been given. The hon.
Member has not read them; He has pot
cared to read the questions or the replies
to those questions and is taking the privilege
of this House in making false statements
and speaking lies. Actually it should be
a matter of privilege. If the matter is put
down it should be taken as privilege. 1If
not, we shall bring the mattcr as one of
privilege I repeat that what has been done in
respect of Mr. Kanti Lal Desai has been
asked and answers had been given in the
House. There has not been one instance
of evasion of tax cither by Mr. Desai or his
sON.....{laterruptions) You better read the
documents in the Library.

SHRI J. B. KRIPALANI (Guna): Sir,—
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MR. CHAIRMAN: What is it that you
want to say? Is it a point of order?

SHRI J. B. KRIPALANI: I cannot
shout, but we are transacting a very serious
business,—{futerruption) 1f you will allow
me to speak, [ will speak. Otherwise, |
will sit down. Am 1 to spcak at their
behest or at your behest? (Interruption)
Sir, I said that we arc discussing a very
delicate and serious matter and it behoves
the House to conduct this business in a
serious and dignified manner.

SHRI J. MOHAMED IMAM: Whatever
may be the other issue, I feel—(Interrup
tlony—I am not going to yield to anybody. If
this letter of Shri Morarji Desai is revealing a
letter, whatever it may be, it is a good deed,
and a good deed falls on a naughty head.
The facts are laid, and they are here. These
facts have not been contradicted so far.
On the other hand, they have been rein-
forced by the statement of Shri Sethi
himself in this House in answer to the ques-
tions. The facts arc, firstly, Shri Jagjivan
Ram failed to file a return of both wealth-
tax and the income-tax consistently from
the year 1955-56 to the year 1968-69. Shri
Jagjivan Ram did not file either the income-
tax return under section 139 or the wealth-
tax return, [ think, under section 14. And
vet, under section 139A, cvery individual
who has assessable income shall file every
year the income of the previous year in a
prescribed form and duly verified. So, this
has oot been done

Secodly the other sections could not be en-
forced, because there was no return filed be-
cause the accounts had to be examined and
assessment had to be made. But anyhow,
it is obligutory that the assessment should
be made before June of next year. And
if it is not made, then it will be in arrears
and payment should be made within the
prescribed time, If the payment is not made,
within the prescribod time, then he will
incur a penalty. He will incur a penalty in
the first instance at nine per cent per annum
of two per cent per every month thereafter.
Again it is obligatory on every assessce
to pay the advance tax under section 207,
as it comes to almost the sume thing as
income-tax. Since income-tax was not paid,
sinee there was no assessment, therc was
breach of the provisions of section 207,
because no advance tax had been recover—
during this period.
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Sometimes, annuity deposits had to be
made. It was obligatory and mandatory
also. It was not paid during this period
What is more, no penalty was deducted.
Now, whom shall 1 hold responsible for
this ? Shall I hold the Prime Minister
responsible or the Income-tax Commis-
sioner ?

AN HON.
Desai.

MEMBER: Shri Morarji

SHRI J. MOHAMED IMAM : There are
many fundamental issues involved. First
of all, was the Prime Minister justified in
advocating the doctrine of forgetfulness?
Are there two scts of laws, one for the
Council of Ministers and the other for the
general public?

MR. CHAIRMAN : He has taken more
than 20 minutes. He should try to con-
clude now.

SHRI RANGA: There was so much of
disturbance in the House also.

SHRI J. MOHAMED IMAM: What
was the rtole played by the income-tax
department in this episode? What is the
cffect it will have on the working of our
democracy ?

T will have to allude to this doctrine of
forgetfulness. It is no doubt truc that the
Prime Minister wanted to be compassionate,
charitable and gencrous towards her col-

league. It is no doubt truc that compas-
sion, generosity and charity are noble
virtues. But the Prime Minister must be

Just before she is gencrous. She must be
impartial beforc she is charitable. She
must think of the consequences and effect
it will have on the administration before she
is compassionatc. Will she cxtend the
same generosity towards thousands and
thousands of asscssces who are similarly
placed? There are any number of persons
against whom nolices have been served.
Will she show the same generosity to the
cincma actor in Bombay who was recently
convicted for two months for concealing
a part of his income? When she has said
this, it must become a part of the statute.
It must become 'aw. [t should have been
very prudent on her part if she had left the
whole thing to the authoritics concerned,
without giving her opinion. But when she
herself took the responsibility of exonera,



459  Income-tax etc,

[Shri J. Mohamed Imam]
ting him, when she did it as the chief of the
administration, what can the officers of the
income-tax department do? They are also
human beings and they also look to their
promotions, etc. I think this is the most
unkindest blow the Prime Minister has
administered on the administration of
income-tax by this doctrine of forgetfulness.

MR. CHAIRMAN: You have taken
half an hour. Please conclude now.

SHRI RANGA: There was so much of
disturbance and he could not speak.

SHRI J. MOHAMED IMAM: I will
finish in ten minutes.

Are there two scts of laws, one for the
Council of Ministers and the other for the
general public? Are the ministers above the
law? Sometimes they feel they are above the
law. Not only that. They fee! that the
party is above the country, that groups are
above the parties and individuals are above
the law and above the parties also

They feel that because they have been
voted to power and they have become
ministers, they are the virtual rulers. Under
a democracy, they are not the rulers, though
they may think so. It is the will of
the people which rules the country.
But here they are the rulers. It must be
understood by all that democracy is not a
caucus for a group of people to come into
power and do as they pleass. They want
to submerge all the laws. This is their
democracy and our Prime Minister wants
us to admire this democracy of the extreme
sodalism which is practically the negation of
democracy.

SHRI NAMHIAR: It is a new theory
which he is propounding that socialism is
2 negation of democracy.

SHR1 BAL RAJ MADHOK (South
Delhi): Socialism of your brand is a nega-
tion of democracy.

SHRI J. MOHAMED IMAM: Com-
munist-inspired socialism is 2 negation of
democracy.

Since 1 have no time, 1 will be brief. The
1ole of the income-tax officers, in this
episode is very intriguing and mysterious.
Did the income-tax officers and the Com-
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missioner of Income-tax take any aetion?
Did they issue any notice? Why did they
keep quiet? Were they cowed down be-
cause the assessee was a Minister? This is
rather very interesting. For ten years did
they issue any noticc? If they issued any
notice, let the Minister lay copies of them
on the Table, Did they take any action at
all? Shri Morarji pleaded with Shri Sunder
Rajan to take action. What action did he
take? Did he leave any note about it? If
so, let it be placed on the Table.

Again, on the application of Shri Jagjiwan
Ram the Commissioner of Income-tax
waived the penalty. What are the grounds
or reasons given in the application and on
what judicial grounds the Commissioner
waived the penalty? Did he exercise his
judicial discretion properly? When there is
default for a number of years the income-
tax officer has to impose the penalty. But
what can the poor income-tax officer do
when the Prime Minister herself has made
the Statement of forgetfulness? After all,
he has to be guided by that.

So, it is quite necessary to enquire as to
what happened in the income-tax depart-
ment and what was the rolc played by
the income-tax officer and tho
Commissioner of Income-tax. Why did
they not take action? After all, under section
139(2)(e) they can swo motu issuc notice.
Have they or have they not done it. Sec-
tion 131 lays an obligation on the person
himself to file a statement. Under section
132 it is for the department to issue a notice.
If they have done it, let them come forward
with a copy of it. The whole thing requires
a probe.

MNow I come to the other point, the
association of Ministers with private
organisations and institutions. The Finance
Minister was pleased to place in my [.0sses-
sion a statement of the number of institu-
tions with which Shri Jagj'van Ram was
connected. | was rather shocked to notice
that the number is as many as 42. 1 was
associated with an old administration, not
Congress administration but another one.
There was a ruke or code of conduct that
no Minister should associate himself or
lend his name to any private firm or organi-
sation or institution because in that casc
they are likely to misuse or exploit his name
or position. In fact, even now there is such
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& rule. But it looks as if every Minister is
associated with some institution. Why
do thesc institutions hanker after Ministers
and with what objects the Ministers hanker
after becoming members of these institu-
tions?

These institutions want the name of the
minister to be associated with them in order
to add respectability to the institution
under the cover of which they can hide
their sins, misdceds and other things, and
can also exploit the Government and the
publicc. The ministers want a wider
sphere of influence so that they will be useful
to them in times of an emergency or clec-
tions,

I may give onc examplc, that of the Bharat
Krishak Samaj. The Bharat Krishak
Samaj was started in 1961, They framed
their own constitution. Under that consti-
tution they ran to the Minister of Food
and Agriculture to be thecir Chairman,
Shri Punjabrao Deshmukh was the Chair-
man till 1968, During his time a fair was
arranged. 1 was also present here at that
time. It was a grand success, They
made a profit of necarly Rs. 50 lakhs but
they failed to pay income-tax, the ground
rent and the coverage charges. Then,
the Finonce Minister. Shri Morarji Desai
wrote to the then Prime Minister, Shri
Jawaharlal Nelhru complaining against this
institution that under thc patronage of
Shri Punjabrao Deshmukh it has been
misusing his name, that they have not paid
the income-tax, rent and other things which
come to Rs. 30 lakhs, and he advised the
Prime Minister that he must instruct all the
Central ministers not to associate them-
selves with any private organisation. I
have got a copy of that here.

SHRI RANGA: In spite of this all these
ministers have continued to do so, including
my hon. friend, Shri Nanda.

SHRI J, MOHAMED IMAM: 1 owe
my gratitude to my hon. friend, Shri C. C.
Desai, for this. 1 will read only one or
two paragraphs from it. He wrote:-

“It secms that the ministers should be
discouraged from associating with-not
to mention leadership of—purely non-
official organisations having large
financial dealings with the Govern-

ment.”

PAUSA 3, 1891 (SAKA) of Union Food Minister ~ 462

(Res.)

This was the advice he gave and it was
accepted by the then Prime Minister. But
since then the association of ministers has
incrcased and no check has been put, 1
do not know how many other ministers are
associated with how many other associa-
tions, But from my experience I am
appealing to the Prime Minister that she
will do well to the country if she dissociates
herself from all private organisations....
(Interruption)

SHRI RANGA: But such high standards
are above her and her ministry.

SHRI J. MOHAMED IMAM:...... and
advises all ministers not to associate with or
lend their names to or become patrons or
presidents of any association becausc they
will misue their names and exploit and all
their sins and misdeeds will be hidden under
their cover.

Finally 1 would submit that I have not
brought forward this Resolution out of
spite. For over 40 years I have served the
country in my own humble way. I have
brought forward this Resolution just to
serve the country and to tone up the
administration. I will appeal to all Meraber
not to misunderstand me. 1 have wot the
highest regard for Shri Jagjiwan Ram. I
am sure that all will concur with me, when
1 submit that a Commitee of Parliament
may be appointed so that all these questions
may be probed into, spevially now because
we are exercising freedom of conscience.

SHRI RANGA: The conscience of
Indiraji is weak.

17-34 HEs.
[MR. DEPUTY-SPEAKER in the Chair]

SHRI J. MOHAMED IMAM: I was
appealing to the Prime Minister that she
should discourage her colleagues from
associating themselves with private organisa-
tions.

1t is also necessary to find out—I think,
the Minister has promised it—as to which
minister is associated with what organisation
and with how many organisations, and how
many organisations owe money 1o the
Government and how many organisations
have exploited and used the name of Govern-
ment.
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All these things are to be probed into.
Again, I appeal to the Membeis not to mis-
understand me why 1 have moved this
Resolution, With thesc words, I appeal to
the House to accept the Resolution and
set up a Parliamentary Committee to go
into the whole thing.

MR. DEPUTY-SPEAKER: Resolution
moved ;

“This House takes note of widespread
criticism in the country regarding the
failure on the part of the Union Food
Minister, Shri Jagjivan Ram, to file
his Income-tax and Wealth-tax rcturns
ana also the serious financial irregulari-
ties committed by wvarious institutions
with which the Union Food Minister
is associated and resolves thata Com-
mittee of Members of Parliament be
appointed to investigate these ullegations
and make a report to the House"”,

Now, there are a number of amendment
given notice of by some hon. Members,
1 would like to know from them whether
they are moving them.

SHRI SURENDRANATH DWIVEDY:
Sir, there is an amendment in the name of
Shri Samar Guha and myself. We do not
want to move the amendment, We will
support the Resolution as it is.

SHRI KANWAR LAL GUPTA: 1 beg
to move:
That in the resolution,-
Sor “regarding the failure on the part
of the Union Food  Minister, Shrj
Jagjivan Ram to file his income-tax
and Wealth-tax returns”
Substitute—
“regarding the latc filing of income-tax
and wealth-tax returns, concealment of
income and non-payment of advance
tax” (1)
SHRI M. N. REDDY (Nizamabad): 1
beg to move:

That in the resolution—

for

“and also the serious financial irregu-
larities committed by various institu-
tions with which the Union Food
Minister is associated and resolves that
a Committee of Members of Parliament
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be appointed to investigate these allega-
tions and make a report to the House.”

substitute—

“during the last ten ycars and serious
financial irregularities including wilful
evasion of taxes committed by various
institutions, trusts and organisations
with which the Union Food Minister is
connected and resolves as follows:—

(@) to direct Shri Jagjivan Ram, to
resign from the Council of Minis-
ters pending the inquiry against
him as envisaged hereunder;

(b) to refer the whole matter, to the
Privileges Committee or an ad
hoc Committee to be appointed
by Hon. Speaker to hold an
inquiry on the following lines and
terms :-

() (a) to investigate any informa-
tion or material which may
to the notice and attention of
the Inquiry Committee in this
connection;

(i) (&) 10 consider and report
whether the conduct of the
Hon, Minister was improper
and  inconsistent with the
standards which the Parliament
is entitled to expect from a
member of the Council of
Ministers.™ (2)
SHRI KANWAR LAL GUPTA: I beg
to move:
That in the resolution,—
for
“that a Committee of Mcmbers of
Parliament be appointed to investigate

these allegations and make a report to
the House”

Substitute-

“‘that he may be asked to resign from the
Ministership™. (3)
SHRI ABDUL GHANI DAR (Gurgaon)
I bcg to move
That in the resolution,—
after “‘report” insert—

“*along with the date when department
brought to the notice of the Govern-
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ment, when Government intervened in
the matter and whether department
imposed any penalty for thesc years
separately or jointly” (8)

That in the resolution,—
add at the end—

‘“‘especially as (o when the irregularities
came to the notice of the Government
and when the Government asked the
Department to investigate the matter
and what penalities were imposed in
regard to them.”'(9)

SHRIJANESHWAR MISRA (Phulpur) ;
beg to move
That in the resolution,—
add at the end—
“and the Union Food and Agriculture
Minister be relieved of all public offices

till the report of the Committee is
published™, (10)

SHRI VIDYA DHAR BAJPAI (Amethi):
beg to move

That in the resolution,—

add at the end—

*‘and further resolves that if the allega-
gations arc not proved, the false pro-

pagators must be used in the Court
of Jaw.,”

MR. DEPUTY-SPEAKER : Shri Salve.

SHRI INDRAJIT GUPTA (Alipore):
On a point of order, Sir. I am one of those
Members who had tabled amendments to
this Resolution. T had tabled an amend-
ment, a very small one, which reads as

MR, DEPUTY SPEAKER: Kindly
don’t read the amendment that has not
been  allowed.

SHRI INDRAJIT GUPTA: Otherwise
how can I argue my point of order? Under
Rule 173, I am seeking your guidance on
this question. [ had tabled an amendment
that in line 6, after the word ‘associated®

MR, DEPUTY SPEAKER: Pleasc..
dont” read the amendment.

SHRI INDRAJIT GUPTA: It will take
hardly a minute. 1 feel this amend-
ment has not been admitted on an erroneous
interpretation of thisRule. 1 have a right,
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like'any other Member, to table an amend.
ment and (0 move an amgndment,

MR. DEPUTY SPEAKER: Kindly
listen 10 me.  You have given notice of an
amendment and that has not been accepted
by the Speaker, Therefore, I will listen to
you But please don't read out the amend-
ment that has not been allowed.

SHRI INDRAJIT GUPTA: I will not
take even a minute,

SHRI RANGA : How can there be a
point of order on an amendment which
cannot be moved,

SHRI INDRAJIT GUPTA: How can
you understand my point of order without
the amendment that I have tabled? The
amendment which I had tabled reads as
follows. ., .(Interruptions)

MR. DEPUTY SPEAKER: That will
not go into the record,

SHRI INDRAJIT GUPTA: It reads as
follows:**

SHRI RANGA: It should not go on
record. (Interruptions)

SHRI INDRAJIT GUPTA: [ have been
informed by the Speaker’s office that this
amendment is not being admitted because,
if it is admitted, it will widen the scope of the
discussion,

Rule 173 which has already been quoted
carlicr says:
(i) it shall raise subsiantially one
definite issue:’

In Mr. Imam's original Resolution, certain
words had been deleted by the Speaker
because they did not specify any mention;
they just referred to “other Ministers'™
But my amendment is not like that, It
specifies a  particular ex-Minister and,
therefore, I do not see how it attracts the
provision of sub-section (ii) of rule 173,

MR. DEPUTY SPEAKER : Your name
is in the list of speakers here. ... ({nterrup-
tions).

SHRI INDRANT GUPTA: Why should
it not be admitted ?

MR. DEPUTY-SPEAKER : I cannot
give you an answer on that in the House.
I cannot enter into an argument with you
in the House. You may kindly sece the
Speaker in his chamber and convince him,

**Not record
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SHRI YOGENDRA SHARMA (Begu-
sarai) : The House must know the rule under
which thc amendment has been rejected.
(Interruptions)

MR, DEPUTY SPEAKER: The conven-
tion of the House is that, when the Speaker
hag given 2 decision or a ruling, that should
be taken as final as far as the House is
concerned and (he Chair should not be
dragged into a controversy in the House
itself. 1 am only appealing. ..

SHRI INDRAJIT GUPTA: [ will try to
convince him.. . (Interruptions)

MR. DEPUTY-SPEAKER: I am
appealing to you to help me in maintaining
the tradition of the House not to drag the
Chair into a controversy. (Interruptions)
Kindly co-operate. Mr. Salve,

SHRI N. K. P, SALVE (Betul): Mr.
Deputy-Speaker, Sir, the Resolution now
being debated in the House has a nexus
with a controversy which is unprecedented
both as to its magnitude and as to its
character in the annals of tax administra-
tion of our country. I am unable to col-
lect any other parallel in the preceding two
and a half decades that T have been work-
ing, in, and have been associated with,
the adminisiration of  taxation, where
failure of an assessce to  file the
voluniary return of his income has evoked
such keen public interest and has received
such wide publicity. But, Sir, this, to a
very great exient, I consider a tribute (o the
the conscientious vigilance of the Press and
the people who want to assert themselves
to ensurc that people in high authority.
holding a place of eminence and distinction,
come up to a code of conduct which adheres
to the bhighest standards of ideal citizenship.
But as 1 went through the controversy in the
various newspapers—some of them the
most leading newspapers of the country—
and hecared the speeches, the dialogucs
in the parlour, in Parialment, in the drawing
rooms of homes and hearths. . (Intrruption)
over this  matter  being discussed and
debated by various people, T became pain-
fully aware of the fact that the entire
controversy  hud  proceeded  upon facts
which  were  extremely nebulous  and
meagre.  There was a lack  of  ap-
preciation  of the legal und the factual
position of the whole maier which T am
going 10 deal, and I thought that every one
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wis impelled to draw infercnces of lapses
involving cither turpitude or dereliction
on the part of Shri Jagjiwan Ram on whag
lookedto be absolute conjectures, surmises
and guesses: it looked 1o me that these in-
ferences had been drawn on irrelevant mate-
rial and immaterial’considerations, 1intend,
therefore, mentioning very succinctly and
briefly the relevant facts of the whole case
1 shajl also ¢ndeavour 1o analyse very ob-
jectively the relevant legal position so that
this House and the country itsclf may
determine objectively and calmiy whether
his failure to filc solumary return
under what happened to be section22(1)
of the Income-tax Act, 1922 which operated
until the assessment year 1961-62 and further
his failure 1o file voluniary return under
scction 139(1) ofthe Income-1ax Act, 1961
constituted a default or a apse which con-
stituted turpitude, 1 woulld not ¢ven
limit this turpitude 1o moral turpitude.

If it involves any turpitude, the Housc will
decide so and the country will decide so.
(Interruptions) Thercfore, it is a serious
matter and as suggested by Shri Kripalani,
when some person is in the dock, we must
at least show the modicum of willingness to
listen to what is being stated clearly and
objectively in the matter. Every time if
you go on tomfooling in the matter, it
would not help.

My respectful submission is that so far
as this House and the country arc concerned,
since the person involved is a person helding
a place of distinction in the governmental
hierarchy and the Party's hegemony.

SHRI J. B. KRIPALANI: Why all these
adjectives ?

SHRI N. K. P. SALVE: All right. I
will only request: let therc be in their judg-
ment the rule of reason and objectivety
and open-mindedness. Adverting to the
fact....

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri): It should be the rule of law.

SHRIMATI TARKESHWARI SINHA :
It is a rule of conscience.

SHRI N. K, P. SALVE: Adverting to
the fact, the ten years involved in the assess-
ment of Babu Jagjivan Ramji, are the assess-
ment years from 1959-60 to 1968-69. Out
of these tenyears, in respect of the assessment
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year 1959-60 and 1960-61, the only income
be received and earned was the income from
salaries on which the tax was deducted at
source and duly paid away. Thereafter,
in the previous ycar relevant to the
assessment year 1961-62

MR. DEPUTY SPEAKER: Your time
is up.

SHRI N. K. P. SALVE: 1 will request
you not to hustle me,

SHRI PILOO MODY: Yoy can hustle
every body else and not him.

SHRI SONAVANE rose.

MR. DEPUTY SPEAKER: Order,
please, Order please. No, No. Your
party has got 44 minutes. If you take all
the 44 minutes, 1 don't mind but there are
other member in your Party who would
like to speak. Now I do not mind allowing
Mr. Salve to speak as long as he likes and
as long as he takes the time of his Party
But that may be kept in mind.

SHRI N. K. P. SALVE: | was sumiiting
that in the previous year relevant to the
assessment year 1961-62, for the first time
some other income came in the picture.
His two insurance policies matured and the
fund received by Jagjivan Ramji—hereafter,
with your permission, I will refer to him
as the assessce—was invested by him
in 8 public limited company. Now these
monies which were deposited in the public
limited companies from time to time....

SHRI D. N. PATODIA (Jalore): Which
are those companics ?

SHRI N. K. P. SALVE: Why take the
name of the companies?

From time to time it was invested in fixed
deposits and the term of the fixed deposits
was sometimes onc year and sometimes it
wis 2 years. (Interruptions) It was the
Atlas Cycle Manufacturing Company.
Then, Sir, the interest that accured after the
maturity of the fixcd deposits was added to
the priocipal and it remained deposited with
the company itself.  Therefore, it is of the
the utmost importanc. 1o know that the
income in all these years had not been
received by the assessee. .. .(Interruptions)
SHRI 5. 5. KOTHARI: The accured

incom: that is taxable. Don't mislead
the House.
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SHRI N. K. P. SALVE: He does not
understand anything. I have never mislead
the House and I never mislead even the
income-~tax officers. I have much more
respect to the House than my hon friend.
I will explain to you.

SHRIMATI TARKESHWARI SINHA :
1 would lik: to hav: a clarification.

AN HON. MEMBER : No clarification.

SHRIMATI TARKESHWARI SINHA :
Whether the interest credited is not income
received 7 According to the Income Tax Law
even the interest paid on the Zamindari
bonds is income recieved, and it is taxable,
I would like to have an explanation from
Mr. Salve whether it is a fact or not.

SHRI N. K. P. SALVE: The hon. member
has been a Minister in the Finance Ministry.
I shall explain, If only they will listen to
me, they will understand as to why this
fact is of importance that no income had
been received by him and therc was no other
income in all these years and there is nv
other dispute involved.

SHRI S. K. TAPURIAH !Pali): Let him
answer this point. He is misleading the
House.

SHRIMATI TARKESHWARI S[N_HA:
1 would like an answer to my question.

MR. DEPUTY-SPEAKER : The hon
member who is in possession of the House
s free to express himsell  freely as long
as....

SHRI S. S. KOTHARI (Mandasaur):
.......... he does not mislcad the House.

MR. DEPUTY- SPEAKER: As long
as he does not use any word that is unparlie-
mentary or inadmissible. Hon. members
on the other side will have a right to reply.
So I would request them not to interven:
or interrupt but allow the hon. member
to put his case to the House (Interruptions).

SHRI S. S. KOTHARI: On a point of
order. No member can say anything
which is a wrong interpretation of law,
which is patently wrong (Interruptions).
We are 1alking about accrued income, which
is taxable. The hon, member has no right
to mislead the House. It is contempt of the
House. Let him state facts and we will judge.
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MR DEPUTY-SPEAKER: This is no
point of order. It is his interpretation of
the law. He may have his own interpreta-
tion.

SHRI S. S. KOTHARI: It is a falsity.

MR. DEPUTY-SPEAKER: WNo, no.
No point of order.

SHRI SRINIBAS MISRA (Cuttack):
On a point of order, You ruled that every
member is free to say anything unless he
uses unparliamentary words, But is any
member free to make a foolish statement
in the House?

MR. DEPUTY-SPEAKER: It is for
you to judge.

SHRI W, K. P. SALVE: I shall deal with
the points raised. Let me present my
case and let me not be disturbed.

SHRI S. S. KOTHARI: Is it according to
his conscience ?

SHRI N. K. P. SALVE: As I submitted,
for assessment years 1959-60 and 1960-61,
income was income from salary on which
tax had been deducted at source and
duly paid away. Therefore, I am sure no
question of turpitude is involved, Like-
wise for assessment year 1968-69, the assessee
filed his return on 21 March, 1969, a return
in that very assessment year itself, in terms
of sec. 13%(1). I am sure there is no
lapse so far as this year is concerned. That
takes away three out of the 10 wars and the
7 years left are 1961-62 to 1967-68 for which
the returns were filed belatedly on 21 Mar¢h,
1969, In these 7 years, the income
was from salary and interest. So far as
salary was concerned, year after year tax
had been deducted in terms of sec. 192 of
the LT. Act 1961 and duly paid off. So far
as interest was concerned, it aggregated
Rs. 61,452 on which according to the assess-
ment, the tax aggregated Rs, 29,413,

The interest that was paid for the
delayed return aggregated to Rs. 6,103
for the seven years. Thus in the aggregate
the assessoe paid Rs. 35,516 for the seven
years for which the rate of tax comes to
576 percent. After the returns were filed
for these years on 21-3-69, immediately
self asscssment was made and the tax was
duly paid and a petition ajoog with the tax
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computation was filed under section 271(4)A
of the Income Tax Act to the Commissioner
of Income Tax seeking his intervention for
dropping the penalty. In terms of section
271(4)A, penalty can only be waived if
four conditions are fulfilled. The first
condition is before the notice is issued for
filing a return in terms of section 13%(2),
secondly there is full disclosure of the entire
income and the full particulars are disclosed;
thirdly, there is good faith and there is
cooperation by the assessee and lastly
arrangements are made for payment of
tax. If these conditions exist, in terms of
271(4)A, the Commissioner is entitled to
waive the penalty.

I am grateful to Mrs. Sinha for raising
the point she raised. [ shall reply to them
if she and her partymen will listen to what
I have to say in the matter with some patience.
The question was about the option. Mr.
Kothari was about interpretation of law.
I hope he knows Income Tax Law. Mr,
Beni Shankar Sharma and Mr. Gupta are
here and they know the Income Tax Law.
Mr. Kothari does not perhaps know much
of Income Tax Law.... (Interruptions)
One of the two ways or methods by which
income becomes taxable is either accrual
or receipt. It is an absolutely inalicnable
right given under the law to each and every
assessee including a Minister, . .. (Inferrup-
tions)

Y WA W AR TIAG HIRA,
s qea 7 @1 & fF 3aww 9 ZRame
ar &t oA 9 17 ar e o7 gar
R\ 7 377 wgAT g | AfEa q fufaees
|qTgT 7 €99 q T A1 {Ted wigd #7
faar, At 3EH 78 WA faar fr a2
fofe afam o7 39w 99 I3H AL
FEAT AR 7, UAAR afFE 07 1A
A & | 3T a9 &7 F4T qA77 & 7

SHRI S. S. KOTHARI : On apoint of
order. He is misleading the House.

MR. DEPUTY SPEAKER : Mr. Kothari
should hear me. If he docs not like what
Mr. Salve says it is not a point of order.
Let me make this clear. 1 do not want
any more interruptions.
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MR. DEPUTY SPEAKER : If' you
o not agrec with what the hon. Member
says it is not a point of order. Thercfore
1 request Mr. Kothari not to raise any fur-
ther points of order simply because he does
ot like what Mr. Salve says.

18:00 hrs:

SHRI N. K. P. SALVE : I shall deal
with Shri Gupta's question. T only request
him to bear with mc and show a little
patience. 1 shall deal with it

SHRI MORARIJI DESAI (Surat): 1
would like to put a simple question on law
in respect of income-tax, about accrual
and receipt. When the interest is deposited
into the acoount of the person concerned,
is it mot receipt? Is it not received by him?

SHRI N. K. P. SALVE : With the pro-
foundest respect for Mr. Morarji Desai—
I never want to controvert him—2nd with
the utmost respect and humility, 1 submit
that in this case, it is not receipt. Receipt
is cither to be a deemed receipt, according
to the fiction of the law—there]are fictions
of law, you know—or, it has to be actual,
real receipt. Here, it is not receipt. The
law is like this. (Interruption) Why are they
arguing a weak casc? | am taking the entire
burden on me, and discussing the entire
matter.  Still, they arc not patient.

Now, section 5(1) of the Income-tax
Act recads:

“Subject to the provisions of this Act,
the total income of any previous year of
a person who is a resident in the case of
income from whatever source derived
which—

{a) is received or is deemed to be
received in India in such year by
or on behalf of such person; or

(b) accrues or arises or is deemed to
accrue or arnse to him in India
during such a year.

So, here it is not a receipt.
SEVERAL HUN, MEMBERS rose—
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AN HON. MEMBER: It is not for resi-
dents.

SHRI N. K. P. SALVE: Section 5(1)
deals with residents. It says:

“Subject to the provisions of this Act,
the total income of any previous year of
a person who is a resident in the case of
income from whatever source derived. .. ™

1 do not know what has happencd to them.
They may go and hear experis. | can quote
chapter and verse from learned authorities,
but now | just gquote a line from the book
of Mr. Palkhiwala, from page 745 which
says:

*Under scction 5, profits are chargeable
when they accrue or arise upon receipt™.
(Interruption)

SHRI TULSHIDAS JADHAV (Bara-
mati): Sir, on a point of order.

MR. DEPUTY-SPFAKER : Order, order.
There is no point of order.

SHR1I MANUBHAI PATEL (Dabhoi) :
Mr. Jadhav is an income-tax expert.  Let
us hear him! (Interruption),

SHRI N. K. P. SALVE: | am amazed at
the ignorance of my brother professional
friends, who do not know that interest is
profit and income. The hon. Mcmber
says it does not deal with interest; but it
deals with income. Income and profit
include interest also.

That being the position, 1 want to make
one thing clear. On the day the return was
filed, that is, on 21-3-1969, the assessee not
having  received income, was under no
obligation to surrender the salary income
for taxation as such. There was no default;
there wius no failure on his part to file the
return of income so far as the inlerest in-
come is concerned, because it was still an
option for him to surrender for taxation as
and when he chose to reseive the same.
As | mentioned, not a rupee as interest
income was received to till datc. Only
the income which accrues was received as
salary income for which income-return had
to be filed. But for salary, of course, he
was liable to fil¢ an income-tax return and
on this income though no return had becn
filed, tax had becen deducted at source duly
paid for, while on the interest income on
the date of filing the return on 21-3-1969,



475  Income-tax eic,

{Shri N. K. P. Salv¢]

it was still entircly left to the assessee's
option, whether he wants to be assessed on
accrual basis or on receipt basis. Therc
was the advice by an eminent tax consu-
Itant. . . . (Interruption).

SHRI PILOO MODY: By whom?

SHRI N. K. P. SALVE: By a tax consul-
tant. He was advised that it was not incumb-
ent on him that he should surrender his inte-
rest income for taxation on an accrual basis.
It was suggested to him that he can reccive
Rs. 30,000 in March and Rs. 30,000 in
April and even then the aggregate tux
liability to be paid on these two instalments
would be less than 57 -7 per cent. To that,
Shri Jagjiwan Ram did pot agrec. He
said, “*Never mind. Even though it is
more onerous and more cumbersome, let
it be on the basis of accrual.” (fnrerruptions).
Let them refute facts. Lot (hem make
calculations and see which would be more
profitable for him. Why did he choose the
more onerous and cumbersome procedure
of surrendering it on the accrual basis?
It was a voluntary gesture of propriety and
grace,

I am sure if Mr. Morarji Desai was
Finance Minister now, his approach would
have been entirely different. The depart-
ment knew fully well all the facts regarding
the interest income of Shri Jagjiwan Ram.
In terms of section 285 of the Income-tax
Act, 1961, it is incumbent upon the payer
of interest to intimate to the income-tax
department all the particulars of payment of
intcrest as prescribed in the law itself, Scc-
tion 285 reads:

*The person responsible for paying any
interest, not being interest on securitics,
shall, on or before the fifteenth day of
June in each year, furnish to the Income-
tax Officer having jurisidiction o assess
him, a return in the prescribed form and
wverified in the prescribed manner of the
names and addresses of all persons to
whom during the previous financial year
he has paid interest or aggregate interest
cxceeding such amount, not being less
than four hundred rupees, as may be
prescribed in this behalf, together with
the amount paid to cach such person.”

There is rule 116. There is also Form
No. 50 prescribed, in which form the in-
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come-tax officer who assesses the payer of
interest has to communicate this fact
to the assessing officer of the payee. If
this is not done by the payer, section 276
prescribes  prosecution.  (Interruption).

ATITHL, 419 gZ FAET AEET & g
Z, 0 & T AT T G9AIT F FH
At =ifza

SHRIMATI TARKESHWARI SINHA:
This goondaism would not do. This kind
of hooliganism and blackmail will not do.
I would like to challcnge you, Mr. Salve,
to show to this country onc instance where 1
have committed any default. If you do
not prove it, you will forfeit your right to
be a Chartered Accountant. These goondas,
these chamchas® should uccept this challenge
and face an cnquiry. (Interruptions).

oft e Fag (T1z97) @ qmEmaw
FIFATAAAA Y ? ag oA g arfeq |
A1 @2 AL FA £ TN 9T AGT ATA

-

B lawen:a (vawEm) ... ..

SHRIMATI TARKESHWARI SINHA:
I challenge them. Let them prove it in the
House. | would request Shri Salve 1o
accept this challenge.

sft ordfie Fg - 3T et &, AN

Fa1 HaIFT AT ¢

Sir, it should be expunged.

SHRIMAT! TARKESHWARI SINHA:
If it cannot be proved, let him forfeit his
right to be a member of the Institute of
Chartered Accountants. Let a parliamen-
tary committee be appointed to go into the
charges . against Shri Jagjivan Ram. If
neoessary, let Bhri Shashi Bhusan and Shri
Randhir Singh be members of that com-
mittee and let that committec go into the
entire matter. . . .(Interruptions)

sft Torefie fag © o1 A7 g v 2

HFFATAATATTAATZ ., ..,
(vawamm) ... TET F1 A7 fAary
AT FTAE . (voEa|mA)

MR, DEPUTY-SPEAKER: Let Shri
Randhir Singh resume his scat, Let
there be order in the House,
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sirwet oy faegn - F wdT
fF ol FHET a5 W T TEH qwT
ATAC |, . (vwEA; ... T @iy
QO iR AT T—#f ¢ fa 3 wifazz
!{fﬂm FTdar @3z . (=aawT)

wﬁ;ﬁ’rgﬁnwmﬁzw T

SHRI N. K.P. SALVE: I musl express my
regret that the lady member has completely
misunderstood me. What I was trying to
say was this, that the lady herself has gone
through an extremely undcsirable process of
character assassination, She knows what
character assassination is, she knows what
false allegations are, she knows how false
cases are made up. So, I expect her to be
a little more sympathetic and understan-
ding when an innocent man is in the
dock,

SHRI RANGA: Let him, therefore, not
make these false and wrong charges against
others,

SHRI N. K. P. SALVE: Coming to the
accrual of income, he was not liable to file
a return,  Still, he invited a return on
himself which resulted in an asscssment
which, I submit with all the emphasis at my
command and in all humility, was a very
onerous and very cumbersome assessment.
I submit that sometimes tax lawyers are
cowed down by the personality of the
assessee. Il I were dealing with the matter,
I would have told him: do not receive a
single rupce; you will reccive only when the
income-tax liability is not more than
Rs. 5,000, He would have been entitled
to do so.

There is only one more aspect to which
I want to craw attention. That aspect
is that the law enjoins liability on the
Income-tax Officer to issue notices under
certain circumstances,

‘We have referred to section 139(1) under
which voluntary retuns to be filled if one's
income is liuble to be taxed and if it is morc
than the maximum amount exempt under
the taxation luw, Under section 13%(2) the
Income-tax Officer has to call for the return
of the assessee when in his opinion,
the income of the assessee exceeds the maxi-
mum amount exempt from taxation. There-
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fore it is not a stray case of one minister
or often or twenty ministers.

SHRI PILOO MODI: Entirc Council of
Ministcrs.

SHRI N. K. P. SALVE No. notice was
issued to the asscssee and the assessee is
not a stray case. I shall submit with the
little knowledge that I have of the working
of this department that in 80 per cent of
the cases of cmployees, the Income-tax
Department does not want to issue a notice.

AN HON. MEMBER : What a shame!

SHRI N. K. P. SALVE : 1 really wish,
the erstwhile Finance Minister, Shri Morar-
jibhai Desai, who held that position with
great distinction, should have in his time
taken those people to task on whose side
lay the fault and the forgetfulness, It
is a matter in which he will have to defend
himself. Under section 139(2) it is the duty
of the Incomc-Tax Officer to issue notice
invariably and call for the return of the
assessce s0 that unsuspecting employees
are not caught into this net unnecessarity
and are not put to the hazard of a penalty.

To summarise my submission, in respect
of interest income no violation of the law
was entailed on the day the return was filed
in not filing the return year after year;
in respect of the interest income no tax
had become duc and payable year after
year voluntarily nor was any demand created
by the Income-tax Officer ; the only income
fur which the return was required to be filed
year after year was the salary income.
I concede that in that there is default, but
for salary income-tax had been deducted
at source and duly paid off.

In view of these facts and the law I sub-
mit that not flling the return was at worst
a minor technical inadvertence of a most
trivial nature and anyone, who calls it
tax evasion, either calls it so out of his
ignorance of the tax law or does so witha
view to aggrandise political interests
with the most flagitious purposes and
motives.

MR. DEPUTY-SPEAKER :
Kripalani.

SHRI RANGA : Let Shri Morarji Desai
speak first from that party so that we would
be able to have a more useful debate,

Shrimati
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SHRI KANWAR LAL GUPTA: Lut
him clarify the position.

MR. DEPUTY-SPEAKER: | have got
twe names from the Congress (Opposition).
those of Shrimati Sucheta Kripalani and
Shri Solanki. 1t is entirely for them to
select as 10 who is going to speak from their
party.

SHRI KANWAR LAL GUPTA: We
demand that Shri Morarji Desai should
speak and clarify the position.

SHR1 PILOO MODY: We must hear
Shri Morarji Desai,

SHRI SHEO NARAIN: Shri
Desai will speak from our side,

Maorariji

MR. DEPUTY-SPEAKER: All
Shri Morarji Dcsai.

right.

SHR1I MORARJI DESAI (Sural): Mr
Deputy-Speaker, Sir, 1 had no desire to
spcak on my own on this Resolution. It
is a very unfortunate matter and I consider
it a very sad commentary on our public
life.

The facts are, very simple and they cannot
be controverted. I am not surprised at
my hon. friend, Shri Salve, who is an
Income-tux  practitioner  and an auditor
putting up an able defence of a weak case.
Going into the technicalitics of law is
all right for an Income-tax officer. Ewen
there, it will not be allowed. Be he can
plead. This is how many times the tax
is often evaded and they help them to evade
the tax by giving them this kind of defence.
When 1 was in office, I had been pleading
with the auditors and the Income-tax
practitioners that they should not try to
cnable anybody to evade the tax. That is
what I was telling them.

SHRI JYOTIRMOY BASU (Diamond
Harbour): Physician, heal thyself.

SHRI MORARJI DESAI: Some of my
hon. friends here say, “‘Physician, heal
thyself,” I do not know what I have to heal
myself about. I have paid my taxes even
before a notice has been sent on to me.
If they talh about my son, I must say,
my son has paid the taxes fully, .

SOME HON. MEMBERS: Who says?
M45LSS/69
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SHRI MORARIJI DESAL: If my hon.
friends over therc have a little paticnce,
I would like to tell them what has happened
cven in that case.

SHRI1 SURENDRANATH DWIVEDY:
I think, you better concentraie on this case.

SHR1 MORARIJ1 DESAI: When they
have raised it, Ishould clarify it. (fnserrup-
tions). This has been replied 10 in the House
and nobody has becn able to point out a
single thing in which they can prove it. Let
them prove it; let any penalty be levied. 1
will be the first person to support that.
So far as 1 am concerned, they cannot say
this at all.

How did this happen'has got 10 be said.
I have been asked questions in public many
a time as 1o why did 1 not mysell notice
it for all these years when 1 had been the
Finance Minister from 1958 to 1963 and
afterwards from 1967 to July 19697 It is not
possible for a Minister or even  for the
Board to know all those cases where returns
have not becn given because we do  not get
them. We do not go on asking everybody for
returns.

What happenced was that this Question
was put in the Rajya Sabha by an hon.
Mcmber as to how many Ministers have not
paid the taxes or have not sent in their income
tax returns. This happened somewherc
in March. [ do not exactly remember the
date. When 1 got that Question, | asked
the Chairman of the Board who was Mr.
Sundera Rajan at that time¢ to find out
which Ministers were concerned in this
and for how many years—the hon. Member
had asked for a certain number of years—
and then 1 got a long list of several Minis-
ters being defaulters in this matter.

SOME HON. MEMBERS: Who are the
other Ministers? (Interruptions).

SHRI MORARJI DESAIL: But in the
case of several Ministers, it was only not
filling in of forms, some Depuly Ministers
and others who had not any extra income
and their |income-tax on their salaries
had been paid every month. Therefore,
1 did not consider that as a grave breach;
I considered it as a technical breach. All
the same, 1 asked the Chairman to inform
all the Ministers concerned to scc that
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they took up the matter themselves and
filled in the forms. 1 told shri Jagjivan Ram
myself because his was the cxtreme case
of 10 years, from 1954-55 1o 1966-67,
up to which period it was asked. 1 told
him that it was wvery strange that this
had happened. 1 do not know how that
happened, He also  felt how it had
happened; he could not say how
it had happened, but it had
happened. And his first reaction was
that he might have to recsign. That is
what he told. It was not for mc to tell
him what he should do or should not
do; it was for the Prime Minister to tell
him what he had to do..(Interruption)
All the forms were then filled in and 1
gave these replies in the Rajya babha.
1 had also, I think, given replies to this
Housc also. Then some hon. members
sent me letters asking me whether there
will be a different treatment of these de-
faults or whether they will be treated as
ordinary and penalties will be
levied. 1 told them on the floor of this
House that penalties would be levied on them
as they were levied on everybody eclse. 1
had then a discussion with Shri Sundara-
rajan about it. The Minister docs not
interfere in individual cases, docs not give
orders in individual cases; under the law
also it is not done but general instructions
are given. And in this matter 1 said that
Ministers should be trcated even more
rigorously than the other people as other-
wise it would be a wrong example set.
1 had discussions with him. But then one
file of wealth tax came to me and, curiously
cnough, on that file the officer concerned had
said that no penalty was necessary because
only for four years it was not filled in, that
no penalty can be levied because it is a
voluntary disclosure. On that 1 put a note
that this could not be called a voluntary
disclosure because it was only on a question
put and after he was informed that this
had been done, that this was not a volun-
tary disclosure and that 1 was quile sure
that if it had not been detected, it would have
gone on for some more years as it had gone
on in the case of scveral people; and we
do not know; we call them tax-evaders..
(Inferruptions) 1 know the feclings of the
House of those who shout on this side, of
whal they had been talking of tax-cvaders;
they have become very friendly now....
(Interruptions)
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SHRI J. M. BISWAS (Buankaura): You
are vourself a tax-cvader.

SHRIMATI TARKESHWARI SINHA:
We have no foreign moncy.

SHRI S. K. TAPURIAH: What about
the money that you reccived from trade
unions? Did you pay tax on that ? (In-
terruptions)

SHRI B. SHANKARANAND (Chikodi):
1 want to know whether he had the im-
pression that Shri Jagjiwan Ram wanted
to evade the tax,

SHRI MORARIJI DESAL: The yuestion
is whether Shri Jagjiwan Ram wanted 1o
cvade the tax. If for nine or wn vears the
forms are not filled in, what clse can be
said?  (Interruptions) There was taxable
income.

SHRI M. K. P. SALVE: Was Mr. Morarji
Desai aware of the fact that in terms ol
section 285 of the Income-tax Act intima-
tion had been given by the payer of in-
terest?

SHRI MORARIJI DESAL: 1 will give
him the interpretation that 1 have used for
mysell. This is what is expected of Minis-
ters.

MR. DEPUTY SPEAKLER: Mr. Morarji
Desai, you have 12 minutes. You have taken
10 minutes. I would like 1o take the sensc
of the House.. .. .(Interruptions) You don’i
allow me 1o put anything to the House.

DR. RAM SUBHAG SINGH (Buxar):
The lime may be extended.

MR. DEPUTY SPEAKER: Allow me
to finish that I want to say. 1 wani to (ake
the sense of the Housc. 1 am entirely
in the hands of the House. Wc are to
conclude. . . .(Interruptions) It is impossible
even for the Chair to say anything. We
arc (o conclude according 1o schedule
7 O'clock. If the House wanis 1o sit
beyond that. ...

SEVERAL HON. MEMBERS: No, Nu,

SHR1 RABI RAY: We are prepared to
sit till 9 p.m.

SHR1 SURENDRANATH DWIVEDY:
May T humbly submit that when we dis-
cussed this in the mecting of the Business
Advisory Committee and the Lcaders of
the Parties, a firm promisc was given that
at Icast this resolution will be passed to-day.
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[Shri Surendranath Dwivedy]
We will dispose of this resolution to-day.
As long as it is necessary (o dispose it of,
we may sit,

MR, DEPUTY-SPEAKER: My point is
this. The Business Advisory Commitlee
had recommended that it must be disposed
of to-day, At the sumc time, it restricts
the time. My duty is to see that the House
sticks to the time.

SHR] RANDHIR SINGH: Not bevond
7 p.m.

MR, DEPUTY-SPEAKER: Mr. Salve
has taken 37 minutes out of 44 minutes,
1f we are to conclude sw 7 p.m., then 1
have to stick to the time, 1 want to say
this, 1f the House wants to cxiend the time
a little, then I am preparced. .. .(Interrup-
rions).

SHRT RABI RAY: Please extend the time.

DR. RAM SUBHAG SINGH: The
time may be extended.

SHRI SURENDRANATH DWIVEDY:
May T again submit to you before you
put the motion to the House that it is always
the right of the Chair by secing the pressure
of the business 1o extend the time by one
hour. The Chair has always the right (o
extend time by one hour, (Interruptions).

SHRI PILOO MODY : Question of time
has never been decided by any vote.

MR, DEPUTY-SPEAKER: It is the
right of the Chair and the Chair will not
exercise its discretion in this matter. My
poiat in intervening 2 minutes before Mr.
Morarji Desai finishes his specch is: if you
agree then I may give him a little more
time., That was my sole intention, A
motion has been formally proposed by
Dr. Ram Subhag Singh.

SHRI PILOO MODY: It is no motion,
it is a request.

MR.DEPUTY-SPEAKER: It is a request
that the time may be extended.

SHRI RABI RAY: It is a request o
vou. (Interruptions)

SHR1 BALRAJ MADHOK: To-day is
the last day of our session. In such matters.
every time the time is always extended.

MR. DEPUTY SPEAKER: The Prime
Ministsr wants to say something.
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THE PRIME MINISTER. MINISTER
OF FINANCE MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHD : [
only want to say that if you want to increase
the time by half an hour or s0, we have
no objection.

MR. DEPUTY-SPEAKLR: A requust
has been made by Dr. Ram Subhag Singh
for extension and the Prime Minister has
agreed for half an hour extension. Do you
agree ? So we close at 7-30.

MR. MORARIJI DESAL: 1 will give you
3 or 4 minutes more.,

SHRI S. M. BANERJEE: If you close
at 7-30 p.m., what will happen to the other
motions ?

SHRI MORARJI DESAL: The argument
that income reccived and added on to the
capital cannot be considered income s,
in my view, a very strange logic. That is
an income which is received by him. My
salary in the Lok Sabha is credited 1o the
bank account straight by the Lok Sabha
Sceretariat, and 1 do not receive it myself,
Therefore. does it mean that 1 have not
received it? When interest has accrued and
it is deposited in the account of the assessee
concerned, it Joes become an income.
Moreover, he has paid tax for ten years--
afterwards. The tax was  deducted from
the salary and was paid every month;
according to the rules that has been done.
But the extra income is there, It was not
taken into account when he has paid the
tax for these ten years; if that had becn
added on, then income-tax would have had
to be paid at a higher rate. That also is
a matter that shows that there is evasion.
Whether it is intentional or not is not a
factor which can be taken into account,

AN. HON. MEMBER: Only God and
Ram know.

SHRI MORARIJI DESAL: If it is onc
year, one can consider it like that. We
have taken strong action against other
people and we have levied heavy penaltics
on other people.

It is not true that no noticc was given,
1 enquired from the Chairman why was
notice not given to these people. Then
the Chairman cnquired and told me that
the notice was given in one year but no
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notice was taken of it. Therefore. after-
wards they did not send any notice (Interrii-
ptions), 1 told him this is also wrong,

Onc thing is certainly true, that there is
Taxity in the department in this matter.
and this is not confined only 1o the cases
of Ministers, There are  other  people
1o whom notices are not sent, Sometimes
they are sent to others, But what is eva-
sion 7 What is concealment? After all,
if the income is not shown to the income
tax department, is it not conccalment?
If you argue about the technicality of law,
about the form and notice, it is a different
matter. But specially in the case of a
Minister, if my hon. friend pleads that he
was ignorant of the law. 1 have nothing to
say. The Finance Bill is passed here. It is
discussed  and new  provisions  alse  are
added. They are before all the Ministers,
How can they say that do not know? This
rule aboul Rs. 400 1ax 1o be paid dircctly
was inroduced only 4wo wears agoe. not
before that. Tt did not apply carlier.

SHRI N. K. P. SALVE: It applic dearlier.
It is a question of fact.

SHRT MORARIJI DESAI: Not in all
Cases.

SHRI N. K. P. SALVE : Hec s
referring 10 sec. 194(A) which applics 1o
asscssment year 1968-69, ...,

SHRI MORARJI DESAl: Income tax
is deducted in several cases. When there is
cvasion, there is a liability of filling in the
income tax form. That he must admit.
He cannot say no to it,

SHRI N. K. P. SALVE: That is all right,

SHR1 MORARIJI DESAI: Under 139,
notice was also given in one year, not that
it was not issued, T think it wasin 1959-60-
1 do not remember now; because 1 had asked
the Chairman and he had 1o0ld me—he
found out and told me-—-that it was issued
for one ycar, and somchow no notice was
taken and the officers did not do it after
that.

The Commissioner was given authority
in 1965 to waive penally in any case which
he thinks right and proper. This is a
monstrous power given 1o the Commissio-
ner which he has exercised. 1 am quite
sure if it goes to the Supreme Court, it
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will be struch down. Tt did not come te
my notice carlier. Several things were
amended this year in the Finance Bill.
Some of the things like that where notice
also had 1o be issued, | think that is also
taken awany and people have to do it if
they do not, then penalty will be there and
prosccution also will be there. But the
House has demanded many times pro-
secution of tax evaders, Here T am not
saying that. Here T am only saying that
Ministers must conform to the law, and if
they do not do so. so. they must resign.
1t is for the Prime Minister to see that they
doit, IT the Prime Minister does not do
it, then she is equally capable in this matier.

SHRI1 PILOO MODY: Aficr lisicning to
this, I am convinced that the tax laws are
passed here just because the Ministers do
not feel compelled to pay them. .. .(In-
terruptions) ’

SHRI BISWANATH
What steps did he take ?

ROY (Deoria):

SHR1 MORARJI DESAT: 1 had advised
the Prime  Minister,

=it ¥z @A 1 (faeEr mwmT) o
FUTSAT WATEA, AT ¥ 7o fawg 7 q
A1 T Fr F£F FATH § A7 A T PR
fawy sm=t #1 1 awAa § T ¥
7T fagrat #1 2 | o fagra a1 7z &
fr w712 fafaez, foasr g7 @@
ST T T ATAT TAFH 237 A7 q1f4d,
nEarR 239 T AfEd, awE 97 1AEn
39 7 ¥, 071 TIAT WF W0, A1 T
ag 99 WA § A1 A, FWAIE A F
7%, TTTH 238 2 AFAT § | FHIT AT
Afrs, avw & 1 F fafaee w1 @2
AT A9AT AT ZHA AT A0ET AT
g0, M7 e 97 g v g, Ao
zaAT E1 F1EF & fr 37 97 fodedr AmE
AT 4T IAF FAFTE FAAT FOATET F71
AT, IT IAH FG AR AT TEG |

=T WE FT TANTE §; 9T aw g
aga wATET AT § | SR Far fw
T 0 41 A0 T AT § - R
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[+ w2z s qea)
Afaqqr iz gegeaEa, frgE ifas
i qrAr g v oag 33 @ Afwa #av Az
aF1 74 & for oRET &1 wroorg § ¥ 9
wFAA 3 faw ¥ fAn sz a¥ ar fie
Ffaa & fag ? qar 9z 1% AN g f*
AT FUA AT T F T A F A9 A
¥ fadf, foaq gg faar (5 7970 a0 &
A TAAT TAFA § 7 TAT FAAG G
3 fr ggia ugaa afg| 97 Ao
7AW o &, frdrz afaq 9r agi 1 |
A0 wEx a1 Gd&w wrar g fF ag A
FAAET TIW & TAGH 279 & o2 a1
T]® & 37 9 faarzmr 5 1-4-59 |
31-3-60 % JL 44T zATH §; 7
A & are § AAT-977 fFar g
AT Acy FFdT TaRgE F1 GX T T40
AT A | WL UL A G5 ZW, At
AT A A HH 0, 42 § AT F fAq
FarT g, 791 42 AR WA A | qE AT
F1 feq=z w7 AW § Wifer G20 77
TR g 192 A% £ {F 7 51 AqAEA TIA
T 39 7@ o 40 Zrfaa fFa, ar
IR ag wiA fFar 5 a0 277 797 |«
I3ATZARR &, o7 AT AR IAVC
ATCAF "W F AT |

HqAATT q3F0 T AFAF 285 F1 AF
w2 & 3% wafaw ow e
wfad Fwar gqgar 2, faaq 34
ARHT T AW AT 740 390 TIA L,
faa®T 400 w147 T ST WA faaAT
7qT § | AR TE HIAT qEY & FF a7
A7 UF FAT w9 geeer fAan, @ HA
HTAr 379 29 (o2 3fma q3Y F7A
2 | HTAAIT A3ER T TETIEOA WAT
&\ 2 A ¥ BIGZ qAATT AT TF
FAT T TAT T A7 7 7w
AG ANGAIT 1 AR &, Al § 9
T afeq g acd #1 qfamedr I
F7an g 0% 3a%r 32799 AT &)

DECEMBER 24, 1969 of Union Food Minister 488

(Res.)

Wt AF T 5N F AT @ A
AFAT &, 9fF7T ATTE A A v
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T TAT T | UG T T A7 T
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Zar &

1 i oA T T A A T
anfl o1 7 AT E A7 AT E
t% #1 FoTd @A T T A AT LATH
237 {723 FEA FTAT YA A7 ) 47 fraa
70 AT § 4F81 ¥4 37 § 5 7970 o1



480  Income-tax ete.

affd A 77 a1 F GRATHATH FT &1
fear § stz 2 /1 ar g5y FE
IuF a1 § F1 ®w faar § | § a@wr
rear g f¥ 0 aF gaAr gaas ot
fat 2 #1€ av g FE 7 7 for
war g, oY fF gam g Yy 7 ferar @
@fad garq dqdt 7 oY SSET oW

FT FT ¥=GT T4 ¥ 0 famg faar
A

+ft O ¥a% aw (FEE) ¢ Al
a1 ITFT FEW AT |

St A AT o s FEE Al
FT AT § 1958-59 § UF TG
iy efrfrgm o F3er
FmE 7% 4); IeFT o F A9 187
9 gz frrqgmy ar ek & -

“No, official patronage or recog-
nition or awards should be given to
persons who have been penalised for
concealment or in whose casc prosecu-
tion proceedings have been  taken.
Such u person should mot be allowed
to become a member of a Committee
or Commission appointed by the Govern-
ment.

We were impressed in this connecection
by the evidence given by a retired Com-
missioner of Income-tax that even
under the British regime, the Commissio-
ner of Income-tax used to be consulted
before awarding titles, ctc., and that in
case the conferment of Knighthood on
a person was withheld because at the
last minute it was found that the person
concerned was A taxevader.”

zafag § wiv A7 g fF qoa w6
o SAEA T # gdAr 7€ fF ag
TEITRT £ A7 T qE TREI AR A
7 1 ag 37 feafam 373 1 39 &
F fa=g7 %av gom & 1 ag Agifesw
ST dacfesn a7 a7 Tq € |

sy Fe(lgA W 7 W A aF
F arfae wEY (A AT AT ST
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T FAAATZ fFI7 | F97 T FAT TH
A7E & FgEA 49 & ¢ § UA-
FEL FOEAl 5 oy 37 a9 F
FfuaT age 7 foawdl amd & a1 9u=
39 fFgr & 7 W foed g9 190 & Q@
UF TN, A ¥ aqr qFqr g, A
FHgEe afaw §, fad gard-amEl
g faset ami T &\ a7 3 e
7 foaedy md wf &, ar =t i
9T 7 AE amd o g 7

srav £ 77 %7 @, 97 uF wavfeow
FT FF & AT W F FHeAT qEw T
o fegima 1 Afewse e
T fFar g | 7w wEw IR ¥ Ffew
¥ Y ag A fawAiw £1 6w
FG oo dan fear w@n, @ fe
TTHR F§ T9 oA ! ()

FATWAT AZIGT JATC {5 T i
W 9T uEArE 9 A1 faaeey /Y g
FME TE T FEWA 212 ¥ RI@ET qaHIC
#1 UIAT AW A1 AVew AT Afed
a1 AT e G AE A @ A
FvFc AT frEde &1 mEEr &
it #1 vzaim a0 #r el 11
g F7 F1 #faFT g § | A AArET
TN YT U EF F1 (qAET W
=rfzd |

WL AT FAL INF F9 TAET AT,
ST TAFT TEINS SeEEIT gi-—F
i &7 g % ZAE grwe sl
FH1 Tfga —A1 3 TT@ TG TAE I
Ty FaR FAeE AN AT T A"
¥qq AR FTT AF 247 A AL

MR. DEPUTY-SPEAKER: We have
extended the time by hall an hour

to give chance to some more members.
From the Government side, the Minister

of State, Shri Jagjiwan Ram and the Prime
Minister want to speak.

SHRI SURENDRANATH DWI)-'F.I)Y1
You said in the beginning that their party



491  Income-tax efe.

[Shri Surcndernath Dwivedy]

has got 44 minutes. 37 minutes have
gone out of it. Am I to understand that all
the three of them will take only 7 minutes?

MR. DEPUTY-SPEAKER: We have
extended it by hall an hour. Therefore,
a few minutes are  being added. Shri
Kawarlal Gupta was cotitled only to 6
mioutes. He has taken 12 minutes.

*SHRIM. KAMALANATHAN (Krishna-

eiri): Mr. Deputy Speaker, Sir, 1 take this
opportunity to express the views of Dravida
Munnetra Kazhagam on the Resolution
of Shri J. M. Imam which is under dis-
cussion now.

In reply to 4 question on this issue asked
by thc Hon. Member, Shri K. L. Gupta
of Jana Sangh on 24th March, 1969, a
written statement from the Government had
laid on the Table of this House and T would
pive some relevant figures from this state-
ment. Shn Imam, who moved this Reso-
lution, indicated that 33 Ministers were
involved in this misconduct. But 1 find
that  this statement contains thc names
of 73 Ministers. In the list of persons
who failed to file the Incometax Returns
thwre are names of 25 Ministers—8 Minis-
ters in Office and 17 former Ministers. In
the list giving the names of persons who
fited the Incometax Returns fare, we find
14 Ministers in Office and 15 former Minis-
ters, making a total of 33. In all, 73
Minisiers huve eitber failed to file the
Incometax Returns intime or filed them
late.

I would like to mention the names of
some important Ministers who did not
file the Returns—Shri Mohammad Yunus
Saleeny, Shrimati Jahanara Jaipal Siogh,
Shri Bhanu Prakash Singh, Shri Mohammud
Shati  Quereshi........ (Shame, Shame).
Trom amongst the group that shouts
vshame,  shame”, Shri Asoka Mchia,
Shri §. D. Misra, Shri T, N. Singh, and Shri
. S. Raju, the lormer Ministers, find
o place in the roll 1 referred to just now.
Soine  prominent  Ministers like Shri
fukhruddin Ali Ahmed, Shri B. R. Bhagat
amd Shri Gujral are amongst those who filed
their returns late. On this side to my
right, Dr. Rum Subhag Singh Shri 5. K.
Patil, Shri M. S. Gurupadaswamy, the
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fornmer Ministers, are in the distinguish
company of their erstwhile colleagues in
this matter.

We were all worried about the future of
the country and the stability of Central
Government when there was split in the
oldest political party of the country. Mutual
mud-slinging by the two flactions of Congress
party, calling each other “thicves”, has
compelled the masses of this nation to raise
a pertinent question as to whether all of
them are not “thicves”'. Shri Morarji
Desai was in charge of Finance portfolio
for a decade or so and he was hiding thesc
details in the archives of Government.
I condemn his failure to reveal the miscon-
duct of his colleagues who are now on the
treasury benches. Similarly, the former
Tamil Nadu Congress President, Shri C.
Subramaniam was cased out of office,
he asked Shri Kamraj to account for the
sum of Rs, 20 lakhs collected for the osten-
sible purpose of Elections. | condemn
with equal force his belated sense of public
morals. It is nol only Shri Jagjivan Ram
who has committed this lapse, but there
are 72 other Ministers too in this category,
including the former Ministers. I condemn
not only their serious lapses but also the
lapse of Shri Morarji Desai who failed to
make them public. T am sorry to say that
no action bas been taken against those
Incometax Officers who are now enjoying
the fun from the Official Gallery for their
failure in discharging their duties properly.
1 strongly condemn this kind of laxity in
administration.

The people of this country have now got
a clear idea of their leaders in power
and how the administration is being run.,
There is one set of rules for the ruled and
quite a different one for the rulers. In
the case of Shri Kishore Kumar the popular
Cinema Star of Bombuay, the lower Court
sentenced him o two months’ simple im-
prisonment for his [silure to pay income-
tax to the tunc of Rs. 1.60 lakhs. As gl
that was no! enough, the authorities have
gone in appeal to a higher court. The
granite-hard heart of the officials in the case
of a common man mclts like butter 1o the
cuse of Ministers. What are iron shackhes
for a common man became bracelets of
gold for the Ministers. The iron grip of
the authorities gets tightencd in the case

* The origil:la.-l__wocch was delivered in Tamil,
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of a common man, but it becomes soft when
the Ministers are involved. 1 begin to
doubt whether the hon. Ministers are re-
minded of the days when they were in the
forefront of No-tax campaign o drive out
the Britishers f[rom our ccuntry. Probably
they feel that they can go scot-free if they
initiate the no-tax campaign in free India
also.

None can deny that Shri Jagjivan Ram
is respected greatly by the people of Tamil
Nadu. He is going to be the President of
the Congress which is proclaiming to usher
in an area of radical socialism in the country
as early as possible. The Prime Minister,
while defending her scnior-most colleaguc,
offered the plea of forgetfulness for his lapse.
I hope that the socialistic policies which
have been promised by the new Congress
for the good of the people, will not
become a victim of this forgetfulness and
they will be implemented in right carnest.
1 conclude my speech with these few words.

MR. DEPUTY-SPEAKER: The hon.
Minister,

SHR1J. MOHAMED IMAM : The Mini-
ster concerned must also be given a chance
to explain his stand. So, the time may be
cxtended, if necessury.

SEVERAL HON. MEMBERS: No. no.

MR. DEPUTY-SPEAKER:] am told
thal: from the government side Shri Sethi.
Shri Jagjivan Ram and the Prime Minister
would like tospeak, I do not like to call
them at the end in a row.

&t 7y fowd : s faora i 2,
afva & s wwgar g v AwaTe 4
v 7 fzaz wr wam w19 300

sfteat gfeaTn i @ 32t g 30

off ay fowd © q1 9 o7 7 A
AT HIT ATHFT TIASAT G2 a1 A7
WL FHIT ATEA (AT X TZE AT A
q AR

SHRT SONAVANE (Pandharpur) : The

right of reply is with the mover. ... ... ..
(interruptions)

MR. DEPUTY-SPEAKER : That is right.
The right of reply is with the Mover of the

Resolution,
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43 9@, & f& 7z w7 faas
FT FGE FI7 &7 | |1 ALHTT FT I
¥ A g, 9% a9 4 A, QAT A
989 TEEIT T §3G 7 |

19 bes.
oty T : F1E GeAr Adl ga
a1 ?

SHRI1 SHRI CHAND GOYAL (Chandi-
garh): Sir, in all such debates it is always
one responsible man who replies  to the
debate from the Government side. It has to
be decided among themselves as 1o who will
speak and play that role. He should be the
last speaker from the Government side,

MR. DEPUTY-SPEAKER : It is [or
the Government to decide as (0 how to
conduct their business. Shri Sethi.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): Sir, as far as the Resolution before
the House is concerned, 1 would like 10 put
the record straight by stating the position
as it is in the case of Shri Jagjiwan Ramj
and would also  try to mect some of the
points which have been raised during the
course of the debate.

As far as Shri Jugjiwan Ramji’s case i
concerned, | emphatically deny at the wery
outsel that any notice under section 13%(2)
was given,

SHRI RABI RAY: You are responsible
for that.

SHRI SHRI CHAND GOYAL: Haw
you verified it?

SHRI BAL RAJ MADHOK: Are you
prepared to call Shri Sundara Rajun here
to testify.

SHRI P. C. SETHI: Shri Morarji Desut
knows it that that is not the procedure.

SHRI MORARIJI DESAL: Shri Sundara
Rajan told me this,

SHRI P. C, SETHI: That is between him
and Shri Sundara Rajun.

SHRI SHRT CHAND GOYAL: Either he

has not verified it or he is misleading the
House.
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SHRI P. C. SETHI: It was only for the
years 1961-62, 1962-63 and 1963-64 that
notice under section 148 was issued on 26th
April, 1969 and that, the hon. former
Deputy Prime Minister knows, was in order
10 regularise the  whole course, because
section 148 is for regularising.

SHRI RANGA: To cover up your sins.

SHRI P. C. SETHI: Forthe yeirs
1964-65 to 1968-69, as [ar as returns for
these years under Section 139(4) are con-
cerned Shri Jagjiwan Ramji as an assessce
was entitled o file these returns and that
he has done.

The total wax liability that has accrued
on him for all these years was Rs, 75,590
out of which the tax deducted at source
was Rs, 38,616 and the remaining amount
comes to Rs. 36,974, which he has paid.

SHR1 SHRI CHAND GOYAL: Very
small amount!

SHRI P. C. SETHI: A sum ol Rs. 6,345
has been paid by the assessce as interedt,
which should be levied uccording to rules,
on l4th May, 1969,

As far as proceedings under the Income-
tax Act are concerned,  proceedings
under section 136 of the Income-tax Act are
like this:—

“Any procceding under this Act before
an Income-tax authority shall be deemed
to be a judicial a proceeding within
the meaning of scctions 193 and 228
and for the purpose of section 196 of
the Indian Penal Code.™

SHRI RANGA: But the Government can
always appeal against this.

AN HON. MEMBER: It is not sub
Judice.

SHRI RANGA: 1 am told that the
Government can go in appeil and has done
s0 i so many cases against the decision of
the highest tribunal, Are you giong to ap-
peal now?

SHRL P. C. SETHI: Il you hear mc
fully, your question will not arise.

SHRI1 RANGA : 1 was taunted and given
to think that there was no appeal at all.
An appeal lies und Government has gone
in appeal in 50 Many cascs.
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SHRI P. C. SETHI: Under section 271
4A it is the authority of the Income-tax
Commissioner as the judicial authority 1o
decide the case.

SHRI SURENDRANATH DWIVEDY:
This authority is unconditiona|?

SHRIL P. C. SETHI: Shri Salve has ¢num-
crated those conditions.

As far as section 271 4B is concerned
1 would like 10 say for the information ol
Acharyaji that an order passed under section
271 4A, according to  section 271 4B
shall be final and shall not be called in ques-
tion before any court of law or any other
authority. Therefore, what ever decision hus
been given in this particular casc by the
judicial authority concerned, that is final
according o that.

Then, it was also said here by Shri Kanwar
Lal Gupta and by Shri Morarji Desai
that penalty has to be levied in this case
according to what has been levied in other
cases. First of all, és far as the particular
question of any mention of the file and de-
1dils about that are coneerned, 1 would only
like to say that as far as this particular case
is concerned, Shri Morarji Desai had, cer-
tainly, raised a4 guery in the Wealth-tax
file, But after thar, this matter was dis-
cugsed by him with Mr. Sundcra Rajan and
he said that a Minister should not be made
an exception and that it should be procoeded
with according to law. I would like to say
that on 12th March, 1968, there was an
Informal Consultative Committee mecting
und in that, in the preserce of Shri Morarji
Desai. ...

sit ffa wa : werarfra oagEr 2
TR A ATE AL

SHRI P. C. SETHI: | am referring (o
4 period when it was known as an Informal
Consultative Committee. [t was explained
by the former Finance Minister that there
was nothing wrong in instructions being issu-
cd by the Board or the C. 1. T. on the prin-
ciples to be borne in mind by the officers
though no instructions should be given which
have the effect of interfering with  the dis-
cretion ol the income-tax oflicers - indivi-
dual cascs. These are his own  words,
Therefore, no  instructions could have been
given by the highest authority in the Govern-
ment or by anybody else 1o decide a payij-
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cular case of penalty or waiver of penalty
or imposition of penalty as one likes. It
is left to the discretion and authority of
the concerned competent judicial authority.

SHRI KANWAR LAL GUPTA: Wa.
the discretion judicially exercised ?

SHRIP. C. SETHI: I would like to quote
in this connection the obscrvations of the
Madras High Court in the famous case of
S.B. Adityan v. 1. T.O. The High Court
observed:

““Whatever may be the position of the
Board as top-most administrative
authority, it cannot tell the assessing
authority, viz., the 1. T. O. what to do
and what not 1o do in regard to a parti-
cular assessment. Extraneous influence
in passing quasi-judicial orders vitiaic
them,”

Further, in the case of Navneetlal Jhaveri
v. K. K. Sen, the Supreme Court has beld
ihat the Board cannot issue general circulars
which will bc binding on the authorities
helow,

The Allahabad High Court in the case of
Bela Singh Dowlat Singh also observed
similarly,

Therefore, in this particular case when
a question is asked, whether the Govern.
ment is giving any relaxation or showing
umy concession to a particular individual,
| would say, thay is not correct. We have
not interfered in this case. We are not
roing to interfere in any other case also.

SHRI KANWAR
could be done orally,

SHRI P, C, SETHI: It was also said that
in such cases where the income-tax rcturns
have been filed lute, there have been cases of
penalty only., | would like to point out
to the hon. Housc that there are several
cases in cach commissionary—they are not
new cases: they are old cases--during the
time of the various Finance Ministers
where the income-tax returns were filed late,
‘There, the income-tax returns were filed late.
IFor example, in the Dethi Charge there are
cases where there was a delay of nine years.
five years, five years, cight years and six
years,  If the hon, members desire, 1 could
also read out the names. In the Ahmeda-
bad Charge, there are cuses of delay of nine

LAL GUPTA: It
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vears: Shri Ramji Durlabh from 1958-59
10 1966-67, a delay of nine years, no penalty
was levied; Shri Viswanath Vinayak Joshi. a
delay of nine years, no penalty was imposed
Shri Mohanlal Dhanabhai, from 1960-61
to 1966-67, seven years, no penalty was
imposed: Shri Kamlaben Mafatlal, from
1960-61 to 1967-68, a delay of eight yems,
no penalty was imposed .. ...... (Interrnp-
tions).

t WAL T AR : 0F AU FAR
7 =g vF wgra w1 33 97 g At
TE R

SHRI SURENDRANATH DWIVEDY:
Any case of delay of ten years? You can
cite one case at least,

SHRI P. C. SETHI: As far as law is
concerned, it makes no difference whether
delay is of three months or six months or
nine months or five years or nine years.....
(Interruptions). As far as this particalar
question is concerncd, T would like to exp-

SHR1I KANWAR LAL GUPTA: What
are the reasons given by Shri Jagjiwan Ram,
and what were the orders of the Commi-
ssioner thereon ?

SHRI P.C. SETHI: As far as the position
of section 139(1) is concerned, 1 would
admit that section 139(1) provides that all
those who arc liable to pay income-tax
should file their returns. 1 have got here the
departmenta] manual. | hope, the hon.
former Deputy Prime Minister is awarc of
this office manual. According to this office
manual, there was no need, in the case of
those whose income-tax was being deducsed,
w0 issue notices, These were the depart-
mental instructions, Notices under section
13%2) should be issued only in the case of
those who have inconie from other sources,
Therefore, in most of the saluricd income
cases where there are about 4 lakh asec-
ssees, notices under section 13%2) were

generally  not issued, (Interruptions),
It is only in the case of salaried income
people. . ...... (Interruptions) 1 would not

like to go into the names, 1 would like 1o
point out very humbly that more than 130
Members of Parliament have cither not filed
their returns or filed their returns lare.
(Interruptions).
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SHRI PILOO MODY: Expose them.
SEVERAL HON. MEMBERS rose.

SHRI M. N, REDDY: This is a very
serious matier,  Unless he comes out with
the names, (his is very unfair (o the housc
it should by expunged from the records.

SHRI N. K. SOMANI (Nagpur): Let
him give the names,

SHRI PI1LOO MODY: Either the Mini-
ster names them, if not T take it that he is
protecting them, Are you protecting them?

SHRI BUTA SINGH (Rupar): 1s there
the name of Smi. Tarakeshwari Sinha?

SHRI CHENGALRAYA NAIDU (Chi-
twoor): T have paid Rs, 3000 as penalty.
(Inserruptions).

MR. DEPUTY-SPEAKER: If only onc
person speahs, 1 can follow. If all of you
speak, I cannot follow anything,

SEVERAL HON. MEMBERS rose.

SHRIS, 5, KOTHARI: Itis a question of
the dignity of the House. (Interruptions)

MR DEPUTY-SPEAKER : Order please.
the order first.

SHRI J. B. KRIPALANI: Why do you
bother? Most of the 350 members arce
here,

MR._DEPUTY-SPEAKER: Mr. Mahajan,
1 would request you to co-operate with the
Chair,

SHRI K.LAKKAPPA: May | submit
now, Sir ?

MR, DEPUTY-SPEAKER : Unless 1
have a 100 ears, it is not possible for me to
listen to everybody,

SHRI K. LAKKAPPA: A judicial in-
quiry should be instituted,  That i whag
we are demanding,

MR. DFPUTY-SPEAKER: Now, so
many hon. Members this side have stood
up,

SHRI J. B, KRIPALANI; You will have
to extend the time, S0 much time is lost.

SHRI SAMAR GUHA: This is the last
day of the Parliament, We do not want
10 return 10 our constituencies with this
stigma attached (o us, Names must be dis-
closcd. ([mierruprions).
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MR. DEPUTY-SPEAKER : Hon. mem
ber will kindly sit down,

SHRI HEM BARUA: This is reprehen-
sible.

SHRI SAMAR GUHA: Either he should
disclose the names or it should be
expunged,

SHRI A, S, SAIGAL
should lay it on the Table,

(Bilaspur): He

SHRI J. M. BISWAS: Please ensure that
the Minister comes out with the names,

MR. DEPUTY-SPEAKER: T have not
even been able (o convey to hon, members
what 1 wanted 1o say. Shri Guha takes
away words from my mouth,

SHRI SAMAR GUHA: This may be
the last day of the session of this Lok
Sabha,

SHRI MADHU LIMAYE: On a point
of order,

MR, DEPUTY-SPEAKER : If members
stirt shouting, where is order?  They should
listen 10 me, If 15 members get up and
talk at the same time, is there any order
a a]|? There is no order and, therefore,
there is no point of order.

SHRI KANWAR LAL GUPTA: I rise
to a point of order.

MR. DEPUTY-SPEAKER: Shri
dia has caught my cye first,

Pajo-

SHRI P, C, SETHI: May 1 clarify onc
thing before you allow them?

SHRI D. N. PATODIA: No. He caonot
speik unless the poing of order is cleared,

SHRI SURENDRANATH DWIVEDY:
If he withdraws it, there is nothing to raise
by way of a point of order.

SHRI D. N. PATODIA: By making a
stutement that as many 350 MP's are involv-
ed in non-filing of returns, the hon. member
has imputed motives. This has cast a re-
flection on the character, dignity, honcsty
and privileges of members.  Anyonc of us
may be there. Even you may be onc of
them. Therelore, it is necessary for him to
come out with all the names.

SHRI S. §. KOTHARI: On a point of
order,
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MR. DEPUTY-SPEAKER : T shall dis-
pose of the point of order already before me
and then listen to others. There cannot
be 100 points of order at the same time.
It is all disorder.

SHRI RANDHIR SINGH: Let it be
cxpunged.

SHRI P. C. SETHI: | am wverry sorry
that so much heat is generated. What |
had meant was that under 139(1), it is in-
cumbent upon every member who is liable to
income-tax to file his return. As regards
MPS, their tax was deducted at source pre-
viously (Imterruptions). Interms of 139(1),
although their tax was deducted at source,
it was absolutely necessary for them to file
rcturns. Some of them have done 50 some
have not yet filed. I was only giong lo cx-
plain that although 139(1) provision is there,
in spite of that provision, such persons whose
tax is being deducted at source, if they fuil
to file return. .. .. v« « o (Inrerruptions).

SHRI KANWAR LAL GUPTA: On
a point or order.

MR. DEPUTY-SPEAKER: Heis reply-
ing to the point of order raised.  Kindly
hear him.

SHRI RANGA: He has said cnough in
regard to that.

MR. DEPUTY-SPEAKER: He has not
finished.

SHRI P. C. SETHI: Only one¢ point more
with regard to the institutions. .. .....

SHRI KANWAR LAL GUPTA: On
this point I want to raise a point of order.

SHRI SAMAR GUHA: Every Member
of the House should be suspect in the eyes
of the people.......... (Tnterruptions).

SHRI S. S. KOTHARI: Before the In-
come-tax Act was amended, it was not in-
cumbent upon those who had the tax de-
ducted at source to file returns. Subse-
quently it was amended.  Even then it was
the duty of the income-tax department to
send notices to Members of Parliament, des-
pite deduction of tax at source. If the
Members of Parliament have hot filed any
returns, and il they have no  other
income, they have  nol committed any
offence. It is a reflection on the dig-
nity of all the Members of the House to make
a bland statement that 350 Members have
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not filed their returns, If the Minister cave
the names, most of them would come from
the Congress Party. Therefore, he must
cither withdraw his statement or the Deputly
speaker must expunge it because tomorrow
it will be reported in the Press. The dignity
of the cntire House is involved. He must
himself withdraw it or the Leader of the
House must ask him to withdraw it. Or It
him stare the nmames,

SHRI NAMBIAR: If it is & matter of
lact th.at 350 Members have nol filed their
returns, it is a matter of fact. There is no
reflection on anybody.  All those who have
not filed their returns must file them to-
morrow morning; that is all.

stwy ol 0 a7 amar SR
T wat sz F Fa @ e a7 2 A
HE1 AN ART 350 F9% 77T A
frz=at wrem 4% a7 g 1 7 A g
T TET & AT FSraq T\ A A G
fa=git 7o = 77 oz sz g £

—

SHRI 5. M. BANERJEL: A fecling has
been created by the hon. Minister Mr.
Sethi’s statement that there are 360 Members
of Parliament who have not tiled their re-
turns in time. The fact was that previously
it was being deducted from our salary.  We
did not resist it. Mr. C. C. Desai or the
courts or somcbody raised objection and
that objection was upheld. Suddenly, the
tax was not being deducted from our salary.
None of us are businessmen or landlords:
we have no chartered accounts to do things
for us. We did not object 1o the tax being
deducted at source.

SHRI PILOO MODY: He has confessed
it. Have you got his name on the list?

stag fowd - gz v 7=roar 7
TH FFT BT HA TE E AASAET W
AT & A F ) gAU T TA 94T 24 7
F7AN | qgA-F J7 maEn ad g faasn
71§ Y g ow waY g | e o dre
Yo 2mE T A7A 07 Ao AT w7
wart 7 2z faoa gaw 5 sawr &
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SHR1 MORARJI DESAIL: That is the

Attorney-General's  opinion; thercfore,
it was accepted.

SHRI S, M. BANERIEE: You should
not have accepted the Attorney-General's
opinion. (Interruptian)
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SHRI SAMAR GUHA: | rise on a point
ol order.

MR. DEPUTY-SPEAKER: You have
raised it.

SHRI SAMAR GUHA: You should
give me the facility to explainit.  Why do
vou debar me when vou have given the chance
to others?

MR. DEPUTY-SPEAKER: Let me dis-
pose -of the other one,

SHRI SAMAR GUHA: I am on a point
of onder, You have given a chance to
others.  (literruption)

MR. DEPUTY-SPEAKER: Let me
hear Mr. Samar Guha on the same point
of order and then 1 shall give my ruling.

SHRIMATI SUCHETA KRIPALANI
(Gonda): I have a point of order.

MR. DEPUTY-SPEAKER: T will allow
that. Pleasc wait.

SHRI SAMAR GUHA: The hon. Mem-
ber has made o sweeping.

SHRI NAMBIAR : The time is ower.

MR. DEPUTY-SPEAKER: What can
I do?

SHRI SAMAR GUHA: The hon. Mini-
ster has made a sweeping remark that 350
Members of Parliament have not filed their
income-taxX returns. It may be anybody,
from the Prime Minister, down to any hon.
Member among them. Any of them may be
the defaulters. It means that we will have
to go back to the people with this stigma
that the custodians of the law of this coun-
try. the custodians of the will of the people
of this country, have themselves fuiled to dis-
charge their duty in filing their returns.
It will be a stigma on us, on Parliamentar-
ians and on the parlimentary system or the
institution as whole. Therefore, 1 would
urge upon you to cxpunge thal remark,
because, even if you ask him to withdraw
that observation, it will be published in the
newspapers with headlines that Members of
Parliament are defaulters in regard to thc
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payment of taxes. Therefore, those words
should be expunged or he should disclosc the
names. Who knows that this day, today,
may be the last day of this Parliament?
‘We do not want to go back with the stigma
that we have violated the law, we have dis-
honoured the will of the people.

SHRI RANDHIR SINGH: This i~ not
the last day of Parliament.  This in the
last day of the session.

SHRIMAT] SUCHETA KRIPALANI :
The minister said that 350 MPs. have  de-
faulted. 1 am surprised that they want to
cquate them with this habitual continuous
defaulting for ten years. There may be a
default for 2 or 3 months duc to oversight,
but that cannot be equated with this.

Mr. Limaye has proposed that a list of
such defaulters be placed on the Tuble
ulong with the period of defaulting. As they
have equated the case of the MPs with that
Mr. Jagjivan Ram, 1 demand that Mr.
Jagjiwan Ram’s income-tax file be also
placed on the Table. 1 also demand that u
committce of Members of Parliament be
set up to go into the whole matter.

SHRI SHR] CHAND GOYAL: The
Minister has tried to mislead the House
inasmuch as he has not referred to the legal
position.

MR. DEPUTY-SPEAKER: You are not
speaking on Mr. Patodia’s point of order.
You are raising a different point. 1 would
not hear you now.

1 will give my ruling on the point of order
raised. The minister has made a certain

DECEMBER 24, 1969 of Union Food Minister 506

(Res.)

statcment and the members have made their
submission. It is all on the record of the
House. Itisfor the Government to consider
what they are going to do in response to the
members's submissions.  As far as the order
of the House is concerncd, there is no point
of order. (Interruptions). 1 would request
the hon. Lady Member, Shrimati Sucheta
Kriplani, to kindly cooperatc with me.
Now, let me put it to the House.  We had
extended the time upto 7.30.

SHRIMATI TARKLSHWARI SINHA:
Sir, the Cabinet Ministers do not think any
lady is honourable. Look at the way they
are laughing over yvour remark! (Interrupt-
ions).

MRB. DEPUTY-SPEAKE R: Now I want
1o take the sense of the House. We had
extend:d the debate up to 7.30 p.m.  Now
itis 7. 40 p.m. On account of the great
feclings over this question, we have far ex-
ceeded our timz. Now 1 would like 1o
know up to what time we should continue.
this discussion............. (Inrerruptions).
There is a proposal from Dr. Ram Subhag
Singh tvut the debat: may be adjourned.

SHRI RABI RAY: Yus, let us adjowrn
it to the mext session...... (imterruptions)

SHRI RANDHIR SINGH: That sug-
gestion is not acceptable to us.

MR. DEPUTY-SPEAKER: That is the
proposal. If there is no unanimity on it.
1 will put it to the House.

The guestion js @

“That the debate 1o this motion be
adjourned to the next session.”

The Lok Sabha divided:

AYES

Division No. 247]

Amat, Shri D,
Amin, Shri R, K.

Dar, Shri Abdul Ghani
Das, Shri N. T.

Dass, Shri C.

Desai, Shri Morariji
Devgun, Shri Hardayal
Dipa, Shri A.

Dwivedy, Shri Surendranath

[19-47hrs.

Ghosh, Shri Bimalkanti
Gowda, Shri M. H.
Goyal, Shri Shri Chand
Guhu, Shri Samar

Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan

Hari Krishna, Shri
Himatsingka, Shri

Joshi, Shri 5. M.

-~
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Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Katham, Shri B. N.
Kedaria, Shri C. M.
Kothari, Shri 8. S.
Kripalani, Shri J. B.
Kripalani, Shrimati Sucheta

lLakkappa, Shri K.
Limaye, Shri Madhu

Madhok, Shri Bal Raj
Majhi, Shri M.

NMasuria Din, Shri
Mueena, Shri Meetha Lal
Mehta, Shri Asoka
Mchta, Shri P. M.
Misra, Shri Janeshwar
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J,
Mohinder Kaur, Shrimati
Muolahu Prasad, Shri
Mondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.

Maghnoor, Shri M. N.
MNaidu, Shri Chengalraya
Naik, Shri G. C.

Nayar, Shrimati Shakuntala

Oankar Singh, Shri

Parmar, Shri Bhaljibhai
Patel, Shri Manubhai

Achal Singh, Shri

Ahirwar, Shri Nathu Ram
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Badrudduja, Shri
Bajpai, Shri Vidya Dhar
Banerjee, Shri S. M.
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Patel, Shri N. N.
Patodia, Shri D. N.
Poconacha, Shri C. M.
Pramanik, Shri J. N,

Rajasckhuran, Shri
Raju, Shri D, B.

Raju, Dr, D. S,

Ram Dhani Das, Shri
Ram Subhag Singh, Dr,
Ranga, Shri

Runjit Singh, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Sanjit. Rupji, Shri

Sapre, Shrimati Tara
Sarma, Shri A. T.

Sen, Shri P. G.

Shah, Shrimati Jayaben
Shah, Shri Shantilal
Sharma, Shri Ram Aviar
Sheo Narain, Shri

Scth, Shri T. M.
Singh, Shri D. N.
Sinbha, Shrimati Tarkeshwari
Solanki, Shri 8. M.
Somani, Shri N. K.
Supakar, Shri Sradhakar

Tapuriah, Shri S. K.

Venkatasubbaiah, Shri P,
Vidyarthi, Shri Ram Swarup
Viswambharan, Shri P,

Yadav, Shri Ram Sewak

Barrow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.
Basu, Dr. Maitreyee
Basu Matari, Shri D.
Baswant, Shri

Besra, Shri 5. C.
Bhagat, Shri B. R,
Bhagavati, Shri
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Bhakt Darshan, Shri
Bhandarc, Shri R. D.
Bharti, Shri Maharaj Singh
Bist, Shri J. B. S.

Biswas, Shri J. M.

Bohra, Shri Onkarlal
Bramhanadji, Shri

Buta Singh, Shri

Chanda. Shri Anil K.
Chanda. Shrimati Jyotsna
Chandra Shekhar Singh. Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chavan, Shri D. R,
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.

Dalbir Singh. Shri
Deoghare, Shri N. R.
Deshmukh. Shri B. D.
Deshmukh, Shri Shivajirao 8.
Devinder Singh, Shri
Dhandapani, Shri
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shni G. C.

Eving, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C, D.
Gavil, Shri Tukaram

Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Haldar, Shri K.
Hanumanthaiya, Shri
Heerji Bhai. Shri
Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulshidas
Jadhav, Shri V. N.

DECEMBER 24,

1969 of Union Food Minister

(Res.)

Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Janardhanan, Shri C.
Jharkhande Rai, Shri

Kahandle, Shri Z. M.
Kamalanathan, Shri
Kamble, Shri
Kumala Kumari, Shrimati
Kandappan, Shri S.
Karan Sinth, Dr.,
Karni Singh. Dr.
Kasture, Shri A, S.
Kavade, Shri B. R.
Kcsri, Shri Sitaram
Khan, Shri Latafat Ali
Kinder Lal, Shri
Kirutinian, Shri
Kotoki, Shri Liladhar
Kurcel, Shri B. N,
Kushok Bakula, Shri

Lalit Sen. Shri

Laskar, Shri N. R,
Laxmi Bai. Shrijhati
Lutfal Haque. Shri

Madhukar, Shri K. M.
Mahadeva Prasad, Dr.
Mahajan, Vikram Chand
Mahida, Shri MNarendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Mayavan, Shri
Meghachandra, Shri M.
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Minimata, Shrimati Agam Dass Guru

Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohammed Sheriff, Shri
Mohsin, Shri

Mudrika Singh, Shri
Murthi, Shri B. S,

Nageshwar, Shri
Nanda, Shri

Oraon, Shri Kartik
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Panigrahi, Shri Chintamani
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patil, Shri C. A.
Patil, Shri Deorao
Patil, Shri S. B.
Patil, Shri T. A.
Pradhani, Shri K.

Qureshi, Shri Shaffi

Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V.K.R. V.
Raut, Shri Bhola

Roy, Shri Bishwanath
Rao, Shrimati Uma

Sadhu Ram, Shri

Saha, Dr. 5. K.

Saigal, Shri A. S,

Sait, Shri Ebrahim Sulaiman
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Saminathan, Shri

‘Sankata Prasad, Dr.

Savitri Shyam, Shrimati
Sayeed Shri P. M.

M45LS5/69

DECEMBER 24, 1969 of Union Food Minister

(Res.)
Sayeed Ali, Shri
Sen, Shri Deven
Sen, Shri Dwaipayan
Sethi, Shri P. C.
Sezhiyan, Shri
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N.
Shukla, Shri Vidya Charan
Siddayya, Shri
Sinha, Shri Satya Narayan
Sivasankaran, Shri
Snatak, Shri Nar Deo
Somasundaram, Shri S. D.
Sonar, Dr. A, G.
Sonavape, Shri
Sunder Lal, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Suryaparayana, Shri K.
Thakur, Shri P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G.
Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri )
Viswanatham, Shri Tennet!
viswanathan, Shri G-
Vyas, Shri Ramesh Chandra

yadav, Shri N. P.
yadav, Shri Chandra Jeet
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MR. DEPUTY-SPEAKER : The result
of the division is : Ayes : 82; Noes : 194

The motion was negatived.

Some Hon. Member : shame, shame

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIA Sir, we will have this debate till
8-30 (Interruption).

SHRI SURENDRANATH DWIVEDY :
Sir this is unprecedented in the history
of this Parliament and it is for the Chair
to uphold the rights of the House. Itis
always possible for a majority party to de-
prive others, who have not expressed their
opinion on a matter, of an opportunity by
moving a cloruse motion in the midst of it
and get it passed by virtue of thier majority
But it is for the Chair to accept the closurce
motion or not. Because a motion has been
moved for closure, you arc not bound to put
it to the House and get a majority verdict.
It is for you to consider as to how much
opinion has been expressed and whether
the closure motion should be accepted or
not. 1f they get it done in this way, it
will be proved that it is a hoax and they
are culprits. It is a proclamation that
these guilty men have adopted the most
questionable tactics to hide their guilt.
I want to know what they are afraid of.
They have a majority and the votes against
the Resolution. They stand vindicated
even by this process. But thls procedure
which they arc adopting has never been
done in this House. Now the Government
depends on some support from the Opposi-
tion but even when Pandit Jawaharlal
Nehru was the Prime Minister and the
Government party had an overwhelming
majority which could kill any debate at
any time, this has never happened. There-
fore the prestige of the Chair should be
upheld.

MR. DEPUTY-SPEAKER :
first dispose of what Mr.
Dwivedy said.
listen to me.

Let me
Surendranath
(Interruptions)  Kindly

st mewd @ () 0 F Fwew
YW FT (AT T FL 4G A €
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SHRIMATI TARKESHWARI SINHA :
Shri Jharkhande Rai said, “There will
be a murder.” (/nterruptions)

MR. DEPUTY-SPEAKER 1 Mr.
Jharkhande Rai, did you utter the words,
“There will be a murder.”? (Interruptions)

SHRI D. N. PATODIA : He has asid
it.

SHRI PILOO MODY : I move that

you suspend him for the rest of the session.
(Interruptions)

MR. DEPUTY-SPEAKER : I could
not hear anything because there was so-
much noisc in the House. Mr Jharkhande
Rai, did you utter those words ?

SHRI PILOO MODY : He said it.
Are you asking for a confession? —We
are telling you, he said it.

MR. DEPUTY-SPEAKER : 1 did not
hear. (Inrerruptions)

SHR! PILOO MODU : That is why
we are telling you. (lnterruptions)

SHRI RANDHIR SINGH : He must
apologise il he has said that.

SHRI SAMAR GUHA : He is going
to forfeit the confidence of the House and
the trust of us all. (Interruptions)

MR. DEPUTY-SPEAKER :1 would
like to know whether Mr. Piloo Mody
wants to take the position that whatever
he says in the House must be accepted as
the gospel truth.

SHRI BAL RAJ MADHOK : We
heard it. He said, g @. ST
“You don't believe us?" (Infrerruptions)

MR. DEPUTY-SPEAKFR : Order,
order. Kindly listen to me please allow
me to speak. What the hon. Members
have brought to my notice I did not hear
with my own ears. There was so much
din and noise in the House. When the
Chair did not hear it, it has the right to
verify whether that is right or not. That
is what T am doing. You don't allow
me to do that. T am putting it to Mr.
Jharkhande Rai straight, whether he uttered
the words “There will be a murder.”
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MR DEPUTY SPEAKER Order

order. Let me now dispose of what Mr.

Dwivedy has said. Mr. Kripalani may please
resume his seal.

SHRI S. K. TAPURIAH :
the meaning of ‘kul’?

What is

MR. DEPUTY-SPAKER : 1 have dis-
posed that of, Now I want to dispose of
the point raised by Shri Dwivedy, He
has asked the Chair 1o uphold the right
of the members of this House. I fully
agree that it should be done. Now one
of the things that the Chair should do is
to uphold the decision of the majority
of this House, and where the Chair is not
sure, the best course for the Chair is to
put it 10 the House.. ...

SHRI RANGA : Mot every time,

MR. DEPUTY SPEAKER : In the case
of closure, I will put it to the House. 1|
call upon the Minister of Parliamentary
Affairs to move. (Interruprion)  There
is @ proposal from the Minister of Parlia-
mentary Affairrs that the debate should
close by 8-30 p. m. [Is there any amend-
ment 1o that?

ﬂ"\‘ﬂfﬂ'ﬁ'#"‘rﬁmfmw
g ----- (m] ‘‘‘‘‘
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SHRIJ. B. KRIPALANI : I have been
standing,
MR. DEPUTY-SPEAKER : Let me

hear Mr, Kripalani for a minute.

SHRI J, M. BISWAS : How many times
will he speak?

SHRI J. B, KRIPALANI : If my Com-
munist friends do not want mc to talk,
1 will sit down; T have no objection; even
if one man objects to my talking, I will
sit down,

SHRI NAMBIAR : The partics which
have not so far spoken should be given

at least five minutes,

SHRI MANUBHAI PATEL (Da'bhoi]?
My hon. friend did not want Mr. Kripalant
to speak? Is this democracy?

SHRI J. B. KRIPALANI : If lam allow-
cd to speak, I willsay this. A serious charge
is made against a Minister. If you....
(Interruptions) if you don't want me to
speak, | won't speak. 1 say, a ‘serious
charge against a Minister is made. For
the ruling Party 1o stop discussion, 1 say,
is not done. If they want to do it, they
candoit. But the stigma will stick on them
that they stifled the discussion.

20.00 hrs.

SHRI BAL RAJ MADHOK :'|IWIS
teying to catch your eye. You must listen
to me. We want to co-operate with you.
When this debate began, you settled that
it should finish at 7 and then at 7.30 p. m.
Now, on the order paper, after this dis-
cussion, there are four more items under
Rule 193 and an half-an-hour discussion.
Either you accept his suggestion or my
suggestion. My submission is that all
the work on the order paper must be finish.
ed. We are prepared to sit upto 12 mid-
night or | a. m. or 2a.m. Ifthe ruling
Party thinks that the debate is going
against them and they cannot face the House
and by their majority want to stifle the
discussion, it is not democracy. (Jmrer-
ruptions) Democracy is not run by rules
only. There are conventions also, In
this House the Oppositicn is never gagged,
If necessary, we are prepared 1o sit upto
1 a. m. or 2 am, to finish the business on
the order paper.
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MR. DEPUTY-SPEAKER No, no.
1 have never asked Mr, Raghu Ramaiah
to do anything,
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SHRI SURENDRANATH DWIVEDY:

This cannot be done by consensus but by
Rules.

MR. DEPUTY-SPEAKER : Any Mem-
b?r can move the motion. Dr, Ram Subhag
Singh moved his motion, 1t is not a closure
motion. He is only moving a motion that
the time be extended,

SHRIRANGA : You were good enough

to say—that there is so much of noise in
the House.

MR. DEPUTY-SPEAKER : Order
Please. Let me hear Rangaji.
. SHRIRANGA : The Chajr is a continu-
ing authority but the incumbents come and
BO. You have come only recently, But
T would like to remind you of a Rule here,

It isl Rule 362 in regard to closure of dis-
Cussion,

MR, DEPUTY-SPEAKER
no closure,

: There is

SHRI RANGA Kindly bear with me
because you were good enough to say thay
you do not want 10 take any decision at
all. In & democracy where the established
rule or authority or convention and practice
prevail, whatever the majority wants to
do, it must be allowed to do and the Chair

has no place at all, That is the substance
of what you have sajd,

MR. DEPUTY-SPEAKER

aenics : On this
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SHRI RANGA : Then, where does the
Chair come in? He is expected to use his
discretion and ajso judgment and what is
more, the Chair is expected to consider
and is expected to ensure proper, full and
reasomable debate in the House,

Whether it has taken place or not has got
to be decided. That is within the discre-
tion and judgement of the Speaker. Rule
362 says:

“At any time after 2 motion has been
made by any member may move: ‘That
the question be now put'.

I am only drawing your attention to the
relevance or otherwise of what you were
pleased to say which flabbergasts us because
earlier you already decided that it is for the
House and therefore you would put it to
the House, ., .-

“and unless it appears to the Speaker
that the motion is an abuse of thse rules
or an infringement of the right of reason-
able debate........ N
1 emphasise the right of reasonable debate
‘the Speaker shall put the motion’
That the question be now put.”

Therefore, the Speaker has that discre-
tion, also responsibility, to exercise his
own judgment, You want us to believe
that the Speaker need not exercise that
| judgment at all. This is not fair to the
House. I would like you to keep that in
mind, guide us and help us. Here is may
hon. friend who moves that it should be
extended by half-an-hour. In other words,
what does it mean? That after half-an-
hour, it should be closed. Now I have
made the suggestion that it may not be
closed after half-an-hour because they have
demonstrated their majority, but let it
be extended at least by another half-an-
hour.

SHRI RAGHU RAMAIAH : We
accept that.

MR. DEPUTY-SPEAKER : The sugges-
tion made by Shri Ranga is that the House
may continue with this upto 9 p. m. I
shall put it to the House.

sftefaom AT ATMA &) F a7
a1 1 awar £ fF dawaw feaz gan
@ 78 1 7z w9 g f& d9g-F wal
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F1 0F A9 & fF 913 T I aF 2199
aeaT =ifgr | 7 ST ¢ fF arsa
q fgvaw fedz & fod 10 79 =
AT FFTET AT |

SHRI RAGHU RAMAIAH : T have
agreed with Shri Ranga's suggestion that
this may go till 9 a. m. That is my mo-
tion,

SHRI CHENGALRAYA NAIDU
Then on the other subjects, the House must
sit and dispose of them even it if means
sitting till 4 a. m.

MR. DEPUTY-SPEAKER : The mo-
tion made by Shri Rangaji that the House
will continue this debate till 9 p. m. has
been agreed to by Government. If you
allow it, T will put it 10 the House,

SOME HON. MEMBERS : Not nccess-
ary.

MR. DEPUTY SPEAKER : We will
continue till 9 p. m.

SHRI P. C. SETHI : I would now not
take much time of the House. .

2009 hrs.
[SHr1 K. N, TiwaRI in the Chair)

A point was made during the course of
the debate about Shri Jagjivan Ram's
association with different companies, trusts,
HHFs cic.  As far as this position is con-
cerned, information was given to the House.

As far as the companies are concerned,
he is not associated with any of the com-
panies. (Interruptions).

sft vy wwT /e - wfaw & At
F AT aATIE TR ATET |

FAE AT
gragar

St A7 EATC @WEAY ¢ 350 AR
F Q17 § AIRT HUAT AARZ AT § |
foe voar a1 adY ?

SHRI P. C. SETHI : As far as informa-
tion about 42 institution is concerned,
information with regard to 37 has come.
We have made all possible efforts and we
have laid on the Table of the House informa-

sfan v & 21
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tion with regard to various institutions.
17 have cither nil income or income below
taxable limit during the last three years.
Eight are exempt from tax. Two have
closed down, Four are still in the formative
stage and so on, Only in the case of one,
Depressed Classes League income is either
through Government donations or through
private donations, [t is also exempt from
tax. There is only the question of Bharat
Krishak Samaj. 1 need not go into
those details becausc that had been fully
answered during the course of the question
hour. As far as Shri Jagjivan Ram’s
presidentship is concerned he became its
President in 1968,

The Chairman happens to be in charge
of accounts. The income-lax cases of the
Samaj are pending disposal and their appli-
cation under section 11 for exemption from
income-tax is also pending disposal. As
a public man if his association is there with
some of these institutions which are either
charitable or educational, or something
of that nature, then nobody can say that
his association with those institutions was
wrOng.

As far as income-tax or other tax matters
are concerned, they have been disposed
of according to law and whatever interest
was due according to law has been charged
and therefore it cannot be said that any-
thing has been done in a manner which
smacks of favouritism or that any favours
had been shown.

SHRI KANWAR LAL GUPTA : Why
not you set up an independent enquiry

committee. It is a clear case of nepo-
tism,

mamfy wgea mEAAT AR
mifars 8f7z o

SHRI P. C. SETHI : In conclusion I
should like to say that as far as law is
concerned, it has taken its course and
nothing extra-ordinary has been done,
Everything has proceeded according to
law and all these questions are being raised
with political motivation.. . .(Interruptions)

MR. CHAIRMAN : Nothing will go
on record unless I allow an hon. Member
to speak. Shri Indrajit Gupta.
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SHRI INDRAJIT GUPTA (Alipore) :
Mr. Chairman, the resolution that is before
the House calls in its operative part for a
Committee of Members of Parliament to
be appointed to investigate these allegations
against Jagjivan Ram.

Mr. Imam who has moved this resolu-
tion and also the ex-Finance Minister, Mr.
Desai, when they spoke, quite correctly,
in my opinion, said that this is a question
of principle. The pecople who held high
public office like Ministers, and T would
say even Members of Parliament, should
be subject to scrutiny to see that they are
not guilty. It is not only a question of
some technical breach of the law, but even
of any impropriety. 1 fully agree and my
party fully agrees with these sentiments.

But here, let me say—as was said outside—
that we are prepared to have a standing
committce of Members of Parliament, as
asked for by this resolution, a standing
committee, lo which always all allega-
tions of this type regarding tax evasion.
breach of taxation laws, failure to file re-
turns, delay in filing returns by any Minis-
ter, past or present, or any of the Members
of Parliament, can be referred. We arc
for it.

SOME HON. MEMBERS
ed.

SHRI INDRAJIT GUPTA : But when
the whole resolution before us is limited
and restricted 1o one single individual,
naturally a doubt arises in our mind as
to why—you tell me why—the others are
being left out. 1 do not hold any brief
for Mr. Jagjivan Ram. 1 feel from what
1 have heard, although 1 am not a lawyer
dealing with income-ltax matters, there can
be no doubt in this matter, that Mr. Jagjivan
Ram has been guilty of violation of the
income-tax rules and laws. Whether that
is a technical breach or something more
serious is not possible for me to judge.
The lawyers can go on arguing about it.
Certainly, I will say to Mr. Jagjivan Ram
that a Cabinet Minister of his eminence
should have been much more careful to
see that in such matters, proper standards
of propriety and vigilance are maintained.
Beyond that, he is capable of defending
himself. 1 hope whatever course the law
would take—of course, the law would take
its course—he will face it. But I want to

. Accept-
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know, 'and 1 regret very much one thing,
because the original resolution moved by
Mr. Imam included in it other Ministres
also. T am very sorry : I cannot cast
any reflection on the Speaker. [ do not
want to say that the Speaker had any inten-
tion. But I am wvery sorry that the rules
by which we are guided are capable of being
interpreted in such a way, and unintentionally
perhaps that we have to stick to the letter
of the rules, but the net effect of this is
that the whole thing comes here as though
it is pinpointed against one single individual
only, and 1 find certain people on this side
of the House who want to rub it in exactly
in that way_as if nobody clse is to be blam-
ed. Orly one person is mentioned. But
in the course of the debate, it has come 1o
that this things was in respect of 350 Mem-
bers of Parliament, and I mysclf may be
one of those gentlemen. (Interruption)
It does not matter, but the point is this.
The question to which answer was given
in the month of March and to which refer-
cnce has been made, has also contained
names of many Ministers; some of them
are present  Ministers; some are ex-Minis-
ters now. I am told that though this is
a high-sounding question of principle, if
the man is guilty of having failed to file
his returns for 10 years, it must be taken
up very, very seriously, but if somebody
has done it for 10 months, there is no such
principle involved. (Interruption) 1 do
not say it. Mr. Desai said that if this
question had not been raised in Parliament,
this thing might have continued in the casc
of Mr. Jagjivan Ram. It might have
continued; but if the question had not been
raised it might have continued in the case
of the others also. Why not I find in
that list, Mr. Asoka Mchta's pame; I find
Dr. Ram Subhag Singh's name. I find
Mr. Poonacha's pame. Why are they
left out? (fnterruption)

st wfer sywor e o AT Fga, o
quIET, TMo TR { fag wnfe 7 w¢
agt a% frzd oea 8 v §

DR. RAM SUBHAG SINGH : Sir, I
submit that it was the department concerned
which did not maintain it. I wrote and got
itand I  have paid all the taxes.
I have got the receipts with me. I have
deposited the amounts in time. T challenge
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anybody to prove otherwise. I say it
with a full sense of responsibility that all
the deposits were made in time and there
was not even one day's delay. It was
-deposited in time.

SHRIASOKA MEHTA (Bhandara):
My name has been mentioned more than
once during this debate. I would, there-
fore, like to make one thing clear. 1 was
in the Planning Commission for a period
of 5 years. During that entire period,
.over and above paying my taxes, 1 have
returned Rs. 900 per month from my salary
to the Government. 1 retained only Rs.
800 per month and returned Rs. 900 to
Government. I have thus paid more than
Rs. 50,000 to the Government over and
above what is due from me by way of taxes,
There are limits to maligning persons.

DR. RAM SUBHAG SINGH : |1
demand from the Finance Minister, let
him say from where the Foreign Trade
Minister got the money to build his House
in Maharanibagh. 1 ask the Prime Minis-
ter.

THE MINISTER OF FOREIGN TRADE
{SHRI B. R. BHAGAT) : 1 am sorry the
hon. member is making irresponsible
allegations., You can go to the income-tax
department and see all the returns. He
is making irresponsiblc allegations without
knowing the facts. I challenge him.

SHRI INDRAJIT GUPTA : Therefore,
‘Sir, 1 make this allegation in all serious-
ncss that this particular resolution in that
particular way it has been brought forward,
is nothing bu actional game intended
to blackmail certain people. Otherwise,
I challenge everybody. Let a standing com-
mittec be set up to go into allegations
against everybody. (Interruptions). 1 have
no intention of putting the cat against the
pigeons like this! (Interruptions)

The reason why 1 had tabled my amend-
ment which the Speaker did not admit was
this. I say that during the whole period
to which this allegation refers, the high
priest, under whose dispensation income-
tax evasion on a massive scale has gone
.on in this country, ie. the ex-Finance
Minister, Mr. Morarji  Desai.....
{1 nterruptions).
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I think 1 was misunderstood because I
was speaking in allegory. .. .(Interruptions).
At this stage 1 may say that in the temple
of tax evasion, whose high priest was Shri
Morarji Desai, at least during the period
1958-64 one of the vestal virgins of that
temple was Shrimati Tarkeswari Sinha
herself. . . . (Interruptions.)

SHRI BAL RAJ MADHOK : This kind
of language about ladies here should not
be tolerated. .. . (Interruptions). He should
withdraw those words. (Interruptions).

MR. CHAIRMAN : He should withdraw
those remarks against the lady.

SHRI INDRAJIT GUPTA : Mr. Chair-
man, I am always willing to submil Lo your
ruling. But when I made those remarks
1 thought that my English would be under-
stood at least by her. Have 1 said anything
which is unparliamentary 7

MR. CHAIRMAN : Please withdraw
those words against the lady, (lnterruptions)

SHRI INDRAJIT GUPTA : What have
1 said which is objectionable ?

MR. CHAIRMAN : I will go through
the records. If there is anything which
is unparliamentary 1 will expunge it.

SHRI INDRAJT GUPTA : Before
you expunge it, kindly consult some Pro-
fessor of English or history . . .(Interruptions)

SHRI RAM KRISHAN GUPTA (Hissar)
This is an  insultto the chair. . ...
(Interruptions).

SHRI INDRAJIT GUPTA : This dis-
cussion has certainly thrown light on the
functioning of the Income-tax Department.
There is no doubt about it that there is seri-
ous demoralisation in the Income-tux De-
partment. But 1 want to know who is res-
ponsible for it. If honest income-tax officers
are discouraged and dishonest income-tax
officers are encouraged, if there is deteriora-
tion and demoralisation over the years,
are these people in the Finance Ministry
for so many years, the Minister, Deputy
Minister and so on, are they not at all res-
ponsible for it? Are they not in any way
responsible? They have to wash their hands
clean off the whole thing.
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SHRI SHEO NARAIN (Basti) : What are
you doing in Bengal?

SHRI INDRAIJIT GUPTA : I will tell
you. .. .(Interruption)

SHRI MANUBHAI PATEL : Let a
commission be appointed to find out who is
responsible. Let him accept our demand.

SHRI INDRAJIT GUPTA : That should
be appointed for everybody.

SOME HON. MEMBERS : Yes, yes....
(Interruption)

SHRI1 INDRAJIT GUPTA : Because my
hon. friend, Shri Sheo WNarain, wants to
know what is happening in Calcutta, I will
tell him that there is a gentleman in Cal-
cutta called Shri Laxman Prabhu who has
been one of the most tested and tried infor-
mers of the Finance Ministry and Tax
Department to find out tax evasion cases.
Shri Laxman Prabhu has been responsible
for unearthing nearly Rs. 1 crore of tax
evasion by Birlas and other big houses of
Calcutta, Almost one of the last acts per-
formed by the Finance Ministry before
Shri Morarji Desai was removed from there
was to blacklist Shri Laxman Prabhu—I
have got that d.o. letter with me—so that
he cannot give information in future. Who
is responsible for this. .. .(Interruption) ?

SHRI MORARIJI DESAI : It is wholly
untrue. ... ..(lfnterruption)

SHRIMATI TARKESHWARI SINHA :
I charge that he was working for the Com-
munist Party. Shame on the Communist
Party who was charging commission from
Shri Prabhu. . ... .(Interruption)

SHRIINDRAJIT GUPTA : Shri Morarji
Desai, as Finance Minister, had all this
information at his disposal regarding vari-
ous ministers. This information was kept
suppressed for so long. Only at a particular
time after the mid-term election and after
the Faridabad session of the Congress,
when a certain move was set afoot to cap-
ture power by certain people, these figures
and this information were given out in order
to blackmail certain people.

Therefore we are not going to play this
factional game. We are prepared for an all-
embracing inquiry into everybody—minis-
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ters, present and ex, and MPs, if necessary.
Let such a committee be set up. But this is
a purely factional move and we cannot sup-
port it.

SHRI NAMBIAR : Let all the dirty linen
be washed.

«ft vy forerd : qwnafa wgtza, sz
AT A FT AT FY T AT F AT
YT ITFT QI AT FAT F AT ALY
7y 4 79 ol fr afgs g ama & f&
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[ =t ww foma)
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AfuFTEl & gewra £1 ane § 7 ofww
@R dadrg afufy & a1 § &t seara
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zfamddt fag za9r W fatg 7 %)

SHRI J. B. KRIPALANI (Guna) : When
1 heard Mr. Salve speaking, I thought that 1
might appoint him as my agent for giving
my income-tax returns. But 1 suppose, his
fees must be very exorbitant if he can argue
so well, and il he can argue for my income-
tax so well, I can only save a few rupecs
which may not satisfy him. 1 think here
also many people will agree with me and they
will also give him the job of dealing with
their income tax returns and they will get
very great advantage.

AN HON. MEMBER : He will do gratis.

SHRI J. B. KRIPALANI : I would also
ask the Deputy Finance Minister to be my
agent in this respect but he is already hold-
ing the post in the Government. So 1 cannot
offer him my agency. My ofter is open and
he can accept it at any time. .

Another thing is that it is not a question
of law or any thing. Great people not only
have to act rightly but they must also appear
to be acting rightly. Otherwise, their ac-
tions will have no value. 1 remember when
there was a discussion about Mr. Morarji
Desai and his son, I said this at that time
also. They have got to be right in their
actions as also they must be right before the
public. If they are not right before the pub-
lic, in my humble opinion, they have no
right to be in the Government. This is the
law in England. In England a man's pri-
vate conduct is his own concern. But as
soon as he creates a scandal, then there is
no question whether he is right or wrong.
There is no question whether he did well or
pot. His private conduct is his own con-
cern but his public conduct must not create
a scandal. This is the convention in Eng-
land and we follow the English procedures
in many respects.
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‘T am glad that the Prime Minister has
followed the English procedure. What
more do you want? She has dismissed him.
How do they dismiss? In England, if any-
body is found guilty, if he is a big man, he
is kicked upstairs and our friend has been
kicked upstairs. What more do you want?
I think this matter should be dropped here.
The Prime Minister has taken action. Mr.
Jagjivan Ram is my old friend and he will
not mind what I say. Mr. Jagjivan Ram
is always willing to accept the authority of
those who are placed over him. His
name was proposed for Presidentship and
he was told that he should not offer himself
as a candidate. He declared publicly that
he did not want to stand as a candidate be-
cause he was told not to. Then again a
word came that he should be a candidate
and he was a candidate. You cannot blame
him. He is as loyal as Morarjibhai used to
be and the Prime Minister gave him credit
for loyalty and also dealt with him as loyal
people ought to be dealt with !,

But there is another question to answer.
My Communist friends say that the attack
on Jagjivan Ram is politically motivated.
The question is not whether a charge is
politically motivated or not ? Is the charge
true or not 7 That is the whole question.
When you, the Communists, vote, are you
politically motivated or not 7 It is not the
gquestion of political motivation, Mr.
Gupta.

20.49 hrs.

[MR. DEPUTY-SPEAKER in the Chair.)

SHRI YOGENDRA SHARMA : It is
very very important. How do you want
to discard the political motive ?

SHRI J. B. KRIPALANI : You are quite
right. Political motive is very important.
But political motive is important only in the
moral world. Political motive is not rele-
vant in the political field. No judge will
give any judgment on motives. Ho will
judge the actions. (Imterruptions)

SHRI YOGENDRA SHARMA : Who
says 7 With all respect to Acharyaji, [ must
say that motive is a very important matter.

SHRI J. B. KRIPALANI : I canot
shout. He will kindly excuse me. He can
shout anything after 1 have finished. I only
say when there are facts to be considered,
amotive is irrelevant. (Interruptions).
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SHRI ). B. KRIPALANI : 1 told them
this. Now 1 am going to tell these friends
also.

‘g qrdt g1’

They listened to me there with respect.
These people herc are disrespectful.

My communist friends may be right in
their judgment and | may be wrong. But this
is my idea, thal a question of motive comes
when a false charge is made. When a
charge is true, the question of motive does
not arise. We all have all sorts of motives.
I hope the motives of the Communist Party
are a shining light. 1 have no objection to
that. On that part of the House, they arc
all honest people. But as 1 said, they are all
old sinners—I said so in Ahmedabad. But
that is a question apart.

The thing is that we have to decide on the
facts, whether the tax was paid or was not
paid, whether it was a conduct worthy of a
Minister or not, whether he had any reasons
for doing that. Has this cpisode not creat-
ed a scandal in this country? Has it not
thrown doubt on the honesty of every mem-
ber of the Cabinet, and today, on cvery
member of this House?

AN HON. MEMBER : He is a hypocrite
(Interruptions)
SOME HON. MEMBERS rose—

SHRI J. B. KRIPALANI :
this man's calling me a *hypoerite™

1 objct o

AN HON. MEMBLR : Who said that ?

SHRI BAL RAJ MADHOK : The Achar-
ya is an clder staiesman of the country.
We may not agree with him. Bul respect
must be shown to him.

MR. DEPUTY-SPELAKER : We should
show respect to Kripalaniji. We should show
respect to each other also,

SHRI J. B. KRIPALANI : | have not
shown any disrespect 1o anybody in this
House. 1 mnever interfere, I mever call
names, 1 never ask questions, 1 quietly
make my speech, and that also I do in such
a light, humorous way so that nobody may
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be injured. If these people fee! injured, I
have said to those people ‘*You are all sin-
ners’. I say to these people also “You are all
sinners’. What is he talking to re¢ ? 1
know them all.

MR. DEPUTY-SPEAKER Before 1
ask Shri Jagjiwan Ram to take the floor,
I want to say this. We had agreed to sit
upto 9 P.M. Now it is 5§ minutes to 9,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : My Party should have been
allowed much earlier. 'We must be given
time.

MR DEPUTY-SPEAKER : All parties
will have their right. Let us first settle this
question,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
All specches may be very short,

SHRI NAMBIAR : On a point of order.
There are certain procedures followed, My
party is bigger than other parties who have
already been allowed. Repeatedly we have
been requesting you for achance. But to
no effect. I am very sorry. I have to pro-
test. 1did not shout. T was sitting here all
the time. But when it goes beyond the
tolerance point, I cannot tolerate it,

MR. DEPUTY-SPEAKER
vedy.

¢ Shri Dwi-

SHRI NAMBIAR : Why is my party
spokesman being postponed till the very
end 7 You said that you would call him
after Kripalaniji ? 1 feel injured; my party
is treated in a disrespectful manner,

MR. DEPUTY-SPEAKER : All right.
1 shall call Dwivediji afterwards. Now, Shri
Viswanatha Menen.

SHRI VISWANATHA MENON (Erna-
kulam) : On behalf of my party, I welcome
this resolution, whether or not it is a product
of factional fight because those two parties
which were ruling together were looting the
people and doing injury 1o the people.
MNow they are fighting. We hope one after
another all their misdeeds must come before
the House and the peuple of India must
understand it, I am not here holding any
brief for Mr. Desai or Mr, Jagjivan Ram;
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both have, according to me, done harm to
this country. So those things must come to
Parliament and all the people should know.
1 do not agree with Mr. Indrajit Gupta. I
welcome these things; let them come up. ...
(Interruptions) 1 want to make it clear that
on the question of Jagjivan Ram's income-
tax resolution, all things which happened
during the last 22 years in the rule of both
those groups should be brought out. This
is a small thing. For ten years Morarji
Desai kept quiet. .. .(Interruptions.) He zct-
ed only after the Bangalore session. He
used it as a blackmail against Jagjivan Ram.

SHRI MORARJI DESAI : No, no....
(Interruptions.)

SHRI VISWANATHA MENON : When
they were together, they were smashing all
the genuine people; they were looting the
public. I have got another allegation to
make. This committee sought to be set up
by Mr. Imam has only limited scope. It
must have a wider scope; it must go to
foreign countries and see whether he has got
money in foreign banks, According to
my information, there are two crores of
rupecs in a foreign bank. That committee
must go into that also. I welcome the idea
mooted by Indrajit Gupta to have a com-
mittec to go into all these things of others
also.

SHRI P, C. SETHI : The hon. Member
is making a very wild allegation. It must
be expunged. .. .(Interruptions.)

SHRI VISWANATHA MENON : In
our language, there is a saying, When two
thieves fall out, truth will come out. That is
how truths are now coming out......

(Interruptions.)

MR. DEPUTY-SPEAKER He has
made an allegation. A protest | had been
made. When Shri Jagjivan Ram. speaks,
he has the right 1o repudiate it if he so
wishes.

SHRI1 VISWANATHA MENON : I do
not want to ask about the niceties of the
law. 1 only want to refer to the matter
under discussion. The only point is, during
the last 22 years, these people have been
running the show, and now thecy have split,
and now they are putting across allegations.
We must welcome it, and let the people of
India know what is going to be the adminis-
tration for the future. With these words
I welcome this resolution.
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21 hrs.

SHRI N.K.P.SALVE : Sir, 1stand on a
point of order. Kindly refer to rule 353
which says :

“No allegation of a defamatory or in-
criminatory nature shall be made by a
Member against any person unless the
Member has given previous intimation
1o the Speaker and also to the Minister
concerned so that the Minister may be
able to make an investigation into the
matter for the purpose of a reply.”

My respectful submission is that even if a
modicum of the rules of decency has to be
maintained, or a sense of decency is to be
maintained, and if we have to maintain

some decorum in this House, this type of
allegation would never be justified,

SHRI RANDHIR SINGH : It should be
expunged.

SHRI N. K. P, SALVE : This allegation
has been made in complete violation of the
rules. It must be expunged from the pro-
ceedings of the House,

SHRI RANDHIR SINGH : Either he
should be warned or the words should be
expunged.

SHRI1 RABI RAY : Sir, a point of order.

MR, DEPUTY-SPEAKER : Let me dis-
pose of the first point of order,

SHRI MUTHYAL RAO (Nagar Kur-
aool) : May I say a word?

MR. DEPUTY-SPEAKER : Let me first
dispose of the first point of order, raised by
Mr, Salve, He has drawn my attention to
rule 353 which says that the Speaker may
at any time prohibit any Member from
making any such allegations and so on.

SHRI N. K. P. SALVE : Rule 353 deals
with allegations of an incriminatory nature.

MR. DEPUTY-SPEAKER : Kindly list-
en to me. The whole thing comes in the
course of a speech made. Now, as far as
the dignity of the House is concerned, I am
concerned only with the language which is
unparliamentary, unbecoming of the Mem-
bers of the House,

SHRI N. K. P. SALVE : Not the lan-
guage, but the allegation,
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MR. DEPUTY-SPEAKER He has
made certain statements in the course of his
speech. Protests against it have been
made. It has also been submitted that it
is a wild allcgation, a baseless allegation.
That has been submitted from the other
side. It is all in the records of the House.

SHRI RANDHIR SINGH : It must be
expunged. The Member must apologise.
(Interruption.)

MR. DEPUTY-SPEAKER : The Mem-
ber against whom the allegation has been
made will also be making his speech. It is
all in front of the House., 1 cannot shut
out anybody.

SHRI RANDHIR SINGH : We will not
allow him to speak unless he apologises.

MR. DEPUTY-SPEAKER : Mr. Mcnon,
1 would request you to be brief. Your time
is over,

SHRI VISWANATHA MENON : Only
one minute.

SHRI N. K. P. SALVE : Sir, | bow down
to your ruling.

SHRI MUTHYAL RAO : Sir, I challenge
Mr. Viswanatha Menon. If Mr Menon can
prove that Mr. Jagjivan Ram has got Rs. 2
crores in any foreign country, I am prepared
to resign. (Interruption) If he does not prove,
he must resign.

SOME HON. MEMBERS :
you 7

Who are

SHRIMUTHYAL RAOQ : I am a member
of this party; I am a member of his party,
He is my leader.

MR. DEPUTY-SPEAKER : Mr, Menon,
kindly conclude your speech.

THE MINISTER OF FOOD AND
AGRICULTURE, AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI JAGJIWAN RAM) : Sir, I only
want to submit one thing. If anybody can
prove that I have got a single penny in any
country outside India, I will retire from
public life.

SHRI RANDHIR SINGH : Mr, Menon
must apologise. (Interruption)

SHRI VISWANATHA MENON : Then
why not agree to a committee?
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SHRI JAGJIWAN RAM : If the man
making such an allegation has any gentle-
manliness in him, he will also offer that if
it is not proved, he will also retire from
public life.

SHRI1 VISWANATHAN MENON : Let
a committee be constituted to enquire, |
accept the challenge.

SHRI RANDHIR SINGH : This must
be expunged. He must apologise for all
that. We will not allow him to speak.
There is a limit. This sort of goondaism
cannot be tolerated. Only goondas can
make such allegations.

SHRI VISWANATHA MENON : If
committee be constituted to enquire, | take
up his challenge. (Interruptions).

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : Sir, at this stage of the
debate, 1 do not propose to go 1nto the de-
tails of the whole affair. Much heat has
been generated in this House. 1 do not want
to go into the legal aspect of it. 1 only
want to putl onc question to Jugjiwan Babu,
whether being a responsible man holding a
reponsible public position in the Govern-
ment, it is not a lapse on his part which
will create such an utmosphere and prece-
dent which will not only affect our public
life but which will have its repercussions on
the administration also, leading to its dete-
riotation 7 What is the remedy now to up-
hold the dignity of the nation and the dig-
nity of public life and also uphold the rule
of the administration ? That is the only
point for consideration. Political motives
have been brought into it. 1 also give
notice of this resolution, but it did not get
the chance in the ballot. Fortunately, Mr.
Imam’s resolution got the chance. Even
today 1 did not move my amendment that
he should resign. 1 felt that probably
after hearing all that has happened, he will
voluntarily resign and there is no need for
passing this resolution. 1 have that confi-
dence in him, because he is going to become
the President of an organisation which
hopes to rule this country or some time to
come. He has to consider whether in such
a situation he will really be able to dis-
charge his duty and create confidence in the
minds of the people if he is not voluntarily
prepared to take this course of action. I
think the government should forward with
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the statement that they will accept the sug-
gestion for the appointment of a committee.
At the same time, let that committee go into
the question of not only this Minister but
all Mimisters, ex-Ministers and even Mem-
bers of Parliament. I have no objection.
If government or Shri Jagjivan Ram comes
forward with this assurance in this House
that this probe will include all, T do not
think the mover of the Resolution would
press for a vote in this House.

Secondly, the Prime Minister has once
wrongly used her conscience but it resulted
in a right thing, and that is the split in the
Congress Party. In the present case she
has used her conscience to defend an inde-
fensible act by bringing in the world “forget-
fulness”” for busy people. That 1s not a
defence for such lapses.

Since Shri Jagjivan Ram is accused of
not filing returns for wealth tax also, 1 want
to know one thing from the Prime Minister,
All the members of the Cabinet have to sub-
mil a statement of their assets to the Prime
Minister. 1 want to know if Shri Jagjivan
Ram has done it or not. 1f so, did she for-
ward it to the department so that wealth-
tax and other tax could be levied by the
department on the basis of that information.
If only that had been done, this question
would not have arisen.

We are told that this has continued for a
period of ten years. During this period
Shri Jawaharlal Nehru, Shri T. T. Krishna-
machari, Shri Sachin Choudhari and Shn
Morarji Desai were Finance Ministers.
So, all of them are equally responsible for
this lapse and it is not one person that is
to be blamed for it. All of them have cor-
rupted the administration. . . . (interruptians)

I would say that the time has come when
serious notice should be taken of this officer
who has used his discretion in exonerating
Shri Jagjivan Ram. He might have used
his quasi judicial powers to decide 1his case
but he is not a judge; he is from the execu-
tive and he has given his decision. It has
to be enquired into whether he satisficd the
rules and regulations while exercising his
judicial discretion. I say that this country
will have a bleak future or no future at all
if officials of this type arc given the autho-
rity under the law to decide the fate of the
citizens of this country, when their decisions
or judgment arc influenced and coloured
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[SHRI SURENDRA NATH DWIVEDY]
by other considerations. There was no
rcason or justification for exonerating him. T
hope at this late stage at least Shri Jagjivan
Ram will accept his guilt instead of attribut-
ing some political motive for this discus-
sion.

I would say that it would be better that we
do not single out any particular person. We
have no personal grudge against Shri Jagji-
van Ram or anybody else. I do not app-
roach the problem from that point of view.
We are all interested in making our public
life clean. If government do not want to
shelter any person, however high the post he
is holding may be, as a result of this debate,
cither the Prime Minister or Shri Jagjivan
Ram himsell should come forward with
this declaration in the House that they
arc prcpared to appoint a high-powered
commiitee, including some Members of
Parliament, to go into the entirc question
of the assets of all existing Ministers, ex-
Ministers, Members of Parliament and per-
sons holding high positions in the country.

MR. DEPUTY-SPEAKER : Shri Jagjivan
Ram.

SHR1 ABDUL GHANI DAR : Sir, I
want to help him. Kindly allow me to
speak first and then call him.

MR. DEPUTY-SPEAKER : No.

SHR1 ABDUL GHANI DAR : You had
promised me.
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SHRI ABDUL GHANI DAR : Sir, I
am on a point of order. You assured me
that you will give me time to speak on my
amendment.

MR. DEPUTY-SPEAKER : We have
not come to the stage of amendments yet.
Shri Jagjivan Ram.

THE MINISTER OF FQOD AND
AGRICULTURE, AND LABOUR, EM-
PLOYMENT AND REHABILITATION
(SHRI1 JAGJIVAN RAM) : Sir, I have not
much to say. The facts of the case have
been cxplained and I need not take the
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time of the House in repeating them. I
have only one point to make.

I will not say that there has been no
mistake on my part; it will be wrong on my
part. The very fact that the returns were
not filed has been a mistake on my part.
The only question is whether there was any
evasion. I am not going to join issue with
anybody; T can join issue if I want to but I
do not propose to do so. That has been
my attitude from the very beginning. Poli-
tical exploitation was made out of it but T
have kept quiet. 1 was advised that the
proceeding being a semi-judicial one, unless
it is finally decided it will not be prudent on
my part to say anything in the matter; so,
I have not said anything up till now.

I want to place only one thing before the
House, namely, whether there was any in-
tention at evasion or not. Anybody, who
has to do with the Income-tax Department
and the Finance Ministry, knows that it is
incumbent upon the party with which a sum
is deposited to send information about the
accrual of interest to the income-tax autho-
rity concerned every year. In this case
also—1 have checked it again from the
company with which the moncy was deposit-
ed—cvery year they sent to the Income-tax
Officer, in whose jurisdiction that company
lay, the return in the prescribed form, with
the name of the party who had deposited
the money, about the interest that had accru-
ed. That has been sent every year to the
Income-tax Department.

It would be a casc of evasion if the
Income-tax Department was not in the
know of the fact that such-and-such per-
son was having such-and-such income. But
it was known to the Income-tax Depart-
ment. However, as has been explained,
there has been a lapse on my part.

It was open to me-- it had been explain-
cd—legally—whether that is desirable or
not—I will not emer into that—if instcad
of filing the returns on interest income for
those ten ycears, I filed the return only for
one year. Then I would have escaped ajl
the odium and everything. T mysell felt
that it will not be correct. Therefore,
the returns were filed for 10 years, If I
would have taken advantage of the legal
provision, 1 would not have subjected my-
self for the last four months to all that is
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happening in the country. But in spite of
all this, I have faith in the Indian masses.
I have known them for the last 40 years.
They have known my character. And I
will not mind a few Members calling me
chor, chor: 1 know what they are. 1 know
the Indian masses; the Indian people know
what T am.

I have admitted the mistake. 1 am not
pleading that there has been no mistake.
The very fact that the returns were not fil-
ed is a mistake on my part,

SHRI J. B, KRIPALANI : There is no
“but’ about it.

SHRI JAGJIWAN RAM : There is a
“but’; 1 would tell Kripalaniji, all light
does not come from Ahmedabad., Light
comes from other places also.

SHRI J. B. KRIPALANI : When you say
that a mistake was made, why do you add
“but”? You are talking away the whole
value of that. Whether Ahmedabad or
Bombay is not a question. . . .(Inrerruptions)

SHRI JAGJIVAN RAM : Sir, 1 was
pleading with all humility that there was no
intention at evasion and why I was saying
this is that everytime it was communicated
to the Income-tax Officer, and the Income-
tax Officer was in the know of the accrual
of interest every year.

Now, shall I plead here that 1 expected,
as a regular assessee, to receive some notice?
1 will not blame the Department. They
were over-burdened; I did not receive the
notice. 1 am not taking excuse under that.
But may 1 plead, because 1 am a Minister,
T am not entitled under the provisions of the
law to the benefit which an ordinary citizen
can get? That is only what I have to
plead.

SHRI RANJEET SINGH : You should
live like an ordinary citizen.

SHRI JAGIIWAN RAM : I do, 1 know
the communities and the castes which are
against my blood. (Interruptions)

SHRI BAL RAJ MADHOK : Pleasc
don't bring in caste-ism here. You do a
wrong thing. (Interruptions)

SHRI RANJEET SINGH : The people
of your own caste are against you on this

issue. There is Mr. Sheo Narain. (Inrerrup-
tions).
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SHRI BAL RA] MADHOK : Very low
tactics.

SHRI RANJEET SINGH : We were not
expecting these tactics from you.

SHRI SURENDRANATH DWIVEDY :
May I humbly submit this is very unfair?
(Interruptions)

SHRI JAGJIWAN RAM : If I go on
listening to all the abuses, that is all right.
But if T just move my little finger, I am a
bad man. That is the whole thing. Is this
thing not politically motivated? 1 corrobo-
rate what Shri Morarji Desai said. When
he told me, *“Your income-tax returns have
not been filed for so many years”, my first
reaction was that. But the next day I found
that Shri Morarji Desai was trying to take
politica] advantage of it. 1 have always
given Morarji Bhai the utmost regard.
Morarji Bhai took personal interest in my
income-tax, he took intimate personal inte-
rest. Even with that intimate interest, was
he not aware of the income-tax officer be-
ing informed by the company with which
the money was deposited every year of the
accrual of interest? Can one say that there
was intention to evade? I am posing this
question to the Country. Iam posing this
question to the House. . ..

SHRI RANIJEET SINGH : Country 1

SHRI JAGJIWAN RAM : Yes.

I am not pleading that ther¢ has been no
mistake on my part. I have only pleaded
that, under the provisions of the law, I
should be treated equally with an ordinary
citizen of the country.

In the end I will say.... (Inrerruptions)
People are speaking from experience. 1
know the groups and parties; 1 know that
constant effort has been made to malign my
image, to denigrate me. But, as 1 have
said, I have all these years survived, and |
will survive.

SHRI RANJEET SINGH : Surviving
tike this is no survival; it is shameful.

SHRI JAGJIWAN RAM : It is shameful
Lfor you...... (Interruptions)

In my humble way I have served the
masses of the country for the last 40 years
of my public life, and for the rest of my
life also I propose to serve,
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY, AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : Shri P. C. Sethi has dealt with
the acts of the case and, if | may say so, 'my
colleague, Shri Jagjiwan Ram, has dealt
with the matter with great dignity and res-
traint, I have sat here in some astonish-
ment and heard phrases like the ‘dignity of
publiclife’, May 1 ask you, Sir, and through
you the members, what they had thought of
the dignity of public life when wild allega-
tions were being made here not only today,
but through these months and years? Have
they ever objected to the allegations that
had been made? Was there not the gques-
tion of the dignity of public lifc? (Inter-
ruptions) 1f 1 may draw the attention of the
hon, Members to the newspapers of the last
few days, they would have some exhibition
of the dignity of public life. (Interruptions)

DR. RAM SUBHAG SINGH : Radio
and newspapers are under your control.

SHRIMATI INDIRA GANDHI : 1 have
no intention of yielding 10 you or anybody-
clse. Shouting is not going to make any
difference whaisoever. You have only 1o
go to the public and see how the public fuel
about these matters. 1 might also tell those
members who had spoken of the administra-
tion going down, that we know that a]] these
matters have been raised during guestion
time and half-an-hour discussions and in
other forums. There is a great weakness in
the tax collection system. We know it and
we are going inio it and ] can assure the hon,
Members—and we have alrcady told them
of some changes which have been made—
that we have no intention of going slow on
this or slackening on it. We know this
matter has 1o be tackled. Shri Jagjiwan
Ram has very rightly said that he is entitled
to what any ordinary citizen of the country
is entitled to. We know what has happen-
ed in the past. We know that none of us
here has any person to look into our income
and cook our tax returns. We know that
there are people who employ other people
to look afier their taxation maiters, We
know that there are people in the country
who avoid and evade taxes. (Jmerruptions)

There is no doubt that this debate is entire-
ly politically motivated. It has not begun
to-day. This matter has been in evidence
45 1.55/69
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and if any proof was needed, it was given in
the papers, as 1 said, of the last few days—
of what sort of language that is used and
what sort of wild and bascless allegations
made not only outside but also here on the
floor of the House. (Interruptions)

1 was asked whether the Ministers send
me their statements of assets. They do.
But I am supposed to keep them confiden-
tial, They are not sent on to any depart-
ment of the Government. If we consider
that any of the Rules arc wrong, it is upto
us to change those rules and make new laws.
While we have those laws and rules, we have
to function within them. This is what we
have been doing. It is entirely a falsc alle-
gation to say that anybody is trying to shelt-
cr anybody else cither now in this particular
casc, or in any other case. The only direc-
tion that has been given in that all should
be regarded as equal and nobody should be
given any specinl favour because the person
happens to be a Minister or happens to be
any other person. Apart from that, there
is no question of giving any other dircction.

1 do not think I need say anything else.
1 would only say this in the interests of pub-
lic life of the future. 1 am certainly not
agreeing to any committce being set up
because, as [ said. . . .(Interruptions) 1 am
glad to tell the hon. Member, Mr, Pilloo
Mody, that it docs not make the slightest
difference at all 1o me. We have the Lok-
pal Bill and we are having a look at it and I
hope no sooner it is passed, we will have a
forum where such allegations can be brought
and looked into in detail. Nobody wants
to avoid this sort of thing. But it must be
done with dignity. It must be done in a
proper way. It is not at all proper to bring
a casc against an individual and suddenly
in order 1o make the casc more real.. ...
(Interruptions)

SHRI RANGA : Your Finance Minister
made an absurd charge here that 350 mem-
bers of Parliament have not filed their re-
turns.

SHRIMATI] INDIRA GANDHI|: Hon.
Member, Mr. Prem Chand Verma men-
tioned it. 1 am sony we should have been
able to give the entire list now. Bul we arc
not in a position to do so. We have got
some names. We can certainly assure the
House that within a short time—within a
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month—we will make the list available to
the Members.

SHRI ABDUL GHANI DAR: Kindly
allow me to move my amendment, 1 s cir-
culated. You assured me you would call me.

MR. DEPUTY-SPEAKER : [ am com-
ing to amendments. Now the Mover has
to reply Lo the debate,

SHRI J. MOHAMED IMAM : In the
first place, let me make it clear that I am not
at default in the payment of income-tax.
I have paid up-to-date and 1 can assure
them that I have set an example for them
also,

Secondly, T must refute the imputation
made that I have brought this Resolution
with a political motive. The Resolution is
of my own conception. When | found that
a large number of Ministers had not paid
such respect to the law, when | found that
there is such a loose administration, 1
thought it my duty to bring this Resolution
with a view, as I have already stated, 10 im-
prove the administration, to improve morale,

1 may also point out that the total arrears
of income tax to be collected come now 1o
more than Rs. 650 crores. This has been
mounting year after year, with the result
that the people are being taxed indiscrimi-
nately to make up the deficiency which
would not have becn necessary if the taxes
had been duly collected. So my idea was
to improve the administration, to sce that
the department and Government functioned
properly so that the arrears might be wiped
off, the amounts collected and spent for the
country,

Secondly, my idea was thal the Ministers
holding the highest place in the country,
being the accredited representatives of the
people, must set an example to the people
of discipline, honesty and also of their duty.

Everyone is surprised- 1 am sure the
Prime Minister also is very much concern-
cd—at the statement that was made that
maore than half of us, the Ministers and the
others, have defaulted, have not filed their
returns of income tax. It is expected of the
national leaders that they set an examplcto
other people. Here I find thut our Minis-
ters who are in charge of guiding the destiny
of this State have sct a very bad example,
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Shri Salve said that under sec. 139(2),
notices have to be issued. If his argument
is accepted, that notices should be issued, 1
will tell you that the income-tax department
cannot function. There is, first, scc. 139(1)
under which cvery individual must file his
return. This applies mostly to the exist-
ingarrears.  All those who have been asses-
sed, who are the assessces it is their duty to
file their returns of income tax and wealth
tax. Sec. 132(2) will come into operation
for new persons.

For example, if the income-tax officer
fecls that certain persons  had  escaped
assessment and they must come under the
ambit of the law, it is his duty 10 issue notice
to the person.  Again if there is consistent
default he must issue that notice, The law
lays down that every person must file  his
return within a preseribed time in the pres-
cribed form,  Otherwise, the position of the
income-lax department will become hope-
less. Every assessee will say @ let me receive
notice. That is a bad and unhealthy pro-
cedure,

I have already said thal the Ministers must
set an example because they hold the reins
of Government, They have to administer,
1 am only anxious to improve the tone of
the department and the morale of the de-
partment so that the income-tiax depart-
ment might function better, so that the
assessces may realise their responsibility and
the Government may rectify the procedure.
They must sce how all these lapses have re-
acted on the public. So many points had
been vindicated: tirst, the working of the
income«lax department; secondly its lapses,
and so on. It mwust be known that the
income-lax on income cight years back
cannot be asscssed after eight years. If
some years lapse, it would not be finalised
because there is the bar of limitation. There
are every so many points, I feel that a
Committee of Parliament including repre-
sentatives of all the parties must be appoint-
ed to go into the question; it is only such a
Committee that can give a clean chit to Mr.,
Jagjiwan Ram. With these words, I com-
mend this Resolution to the Housc.

MR. DEPUTY SPEAKER : | shall put
all the amendments to the vole,

All the amendments were put and
negatived.
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) MR.DEPUTY SPEAKER : The question
s :

“This House takes note of widespread
criticism in the country regarding the
failure on the part of the Union Food
Minister, Shri Jagjivan Ram to file his
Incomestax and Wealth<tax returns and

(Res.)

also the serious financial irregularities
committed by various institlutions with
which the Union Food Minister is asso-
ciated and resolved that o Commitiee of
Members of Parliament be appointed to
investigate these allegations and make a
report to the House".

The Lok Sabha divided :

AYES

[Division No. 25]

Amat, Shri D,

Amin, Shri R. K.

Dar, Shri Abdul Ghani
Das, Shri N. T,

Dass, Shri C.

Desai, Shri Morarji
Devgun, Shri Hardayal
Dwivedy, Shri Surendranath
Ghosh, Shri Bimalkanti
Gowda, Shri M. H,
Goyal, Shri Shri Chand
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Gupta, Shri Ram Kishan
Hari Krishna, Shri
Himatsingka, Shri
Kamalanathan, Shri
Kameshwar Singh, Shri
Kandappan, Shri S.
Kapoor, Shri Lakhan 1.al
Kedaria, Shri C. M,
Kothari, Shri §.S.
Kripalani, Shri J. B,
Kripalani. Shrimati Sucheta
Lakkappa, Shri K.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Majhi, Shri M.
Masuriya Din, Shri
Mectha Lal, Shri

Mehta, Shri Asoka
Mcnon, Shri Vishwanatha
Misra, Shri Janeshwar
Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed, Imam, Shri
Mohinder Kaur, Shrimati
Molahu Prasad, Shri

[21.49 HAs,)

Maondal, Shri J. K.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. §.
Maghnoor, Shri M. N,
Naidu, Shri Chengalraya
Maik, Shri G. C.
MNambiar Shri

Nayar, Dr, Sushila
Onkar Singh, Shri
Parmar, Shri D. R,
Paicl, Shri Manubhai
Patel, Shri N. N.
Patodia, Shri D. N.
Pramanik, Shri J. N.
Raju, Shri D, B.

Ram Subhag Singh, Dr.
Ramani, Shri K.

Ranga, Shri

Ranjit Singh, Shri

Rao, Shri V. Narasimha
Ray, Shri Rabi

Sapre, Shrimati Tara
Sarma, Shri A. T.

Sen, Shri P. G.
Sethuraman, Shri N.
Serhiyan, Shri

Shah, Shrimati Jayaben
Shah, Shri Shantilal
Sheo Narain, Shri

Singh, Shri D. N.

Sinha, Shrimati Tarkeshwari
Solanki, Shri 5. M.
Somani, Shri N. K.
Vidyarthi, Shri Ram Swarup
Viswambharan, Shri P.
Yadva, Shri Ram Sewak
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Ahirwar, Shri Nathu Ram
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Bariow, Shri

Barua, Shri Bedabrata
Barupal, Shri P. L.
Basu, Dr. Maitreyee
Baswant, Shri

Besra, Shri 8. C.
Bhagat, Shri B. R.
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bist, Shri J. B. S.
Bramhanandji, Shri
Buta Singh, Shri
Chanda, Shri Anil K.
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Choudhury, Shri J. K.
Dalbir Singh, Shri
Deoghare, Shri N. R.
Deshmukh, Shri B. D.

Deshmukh, Shri Shivajirao S.

Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dixit, Shri G. C.
Ering, Shri D.

Gajraj Singh Rao, Shn
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Govind Das, Dr,

Gupta, Shri Lakhan Lal
Hanumanthaiya, Shri
Heerji Bhai, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamble, Shri

Kamala Kumari, Shrimati
Karan Singh, Dr.

(Res.)

NOES

Kasture, Shri A, S.
Kavade, Shri B. R.

Kesri, Shri Sitaram
Khanna, Shri P. K.

Kinder Lal, Shri

Kotoki, Shri Liladhar
Kripalani, Shri J. B.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri

Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Minimata, Shrimati Agam Dass Guru
Mohammad Ismail, Shri
Mohammad Yusuf, Shri
Mohsin, Shri

Mudrika Singh, Shri
Murthy, Shri B. S.
Nageshwar, Shri

Nanda, Shri

Oraon, Shri Kartik
Pahadia, Shri

Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri D. R.

Pratap Singh, Shri
Parthasarathy, Shri

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.

Pradhani, Shri K.

Qureshi, Shri Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhbar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shn

Rao, Dr. K. L.
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Rao, Shri K. Narayana
Rao, Shri Muthial
Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Shambhu Nath, Shri
Shankaranand, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Ramanand
Shastri, Shri Sheopujan

MR DEPUTY-SPEAKER : The result of
the division is as follows : Ayes 75; Noes

158.
The motion was negatived,

11.51 HRS

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secre-

tary of Rajya Sabha :—

(i) “In accordance with the provisions
of rule 115 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 22nd
December, 1969, agreed to the fol-
lowing amendments made by the
Lok Sabha at its sitting held on the
27th November, 1969, in the Motor
Yehicles (Amendment) Bill, 1968 :—

Enacting Formula
That at page 1, line 1,—
Jor “Nineteenth™ subsritute
“Twenticth™
Clause 1

That at page 1, line 4,—
Jor “1968" substitute *'1960"

DECEMBER 24, 1969 of Union Food Minister

(Res.)

Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Snatak. Shri Nar Deo
Solanki, Shri P. N,

Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri

Surendra Pal Singh, Shri
Sursingh, Shri
Suryanarayana, Shri K.
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.

Ulaka, Shri Ramachandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri N, P,

Yadav, Shri Chandra Ject

Clause 5
3. That at page 4, line 11,—

for “one year" substitute
months™

Clause 9

4. Tha at page 5, line 10,—
for “1968" substitute *1969"

S. That at page 5, lines 18 and 19,—
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“aix

omit “and the foc to be paid in res-.

pect thereol™

Clause 13

6. That at page 6, line 15,—

after “agreement” inseri “'by
parties concerned”

Clause 17

7. That at page 8,—
after line 20, inseri—

the

‘(n) to any transport vehicle
while proceeding empty to
any place for purpose of re-

pair.”.



